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HIGH COURT OF JAMMU AND KASHMIR AT JAM MU

(Exercising pawers of Bar Counvit amider Beetion 88 of the Advesales Act,

No. _F4>  Dated: 3a. 122020

as an Advocate, granted unger the

[ JE PRI vy - L |
Provisional  admissio

1in favour of;

b, Toshi ‘\imm‘ E’F%feiris:é HYa

g6 dated 15.03.2618 has been aecia recd as

H
g \‘\ ,,,w""‘\f"‘\ -
AT e TR
(tMohammad Yasin Boigh)
e
Registirar (Adin.)

zmm /SL/’ tated: 301272020

e istrict and Sessie
oo fTiporatory, -‘7" Council of India, New I
mmt Frass, Jammu s

)

r pubiication in the next issue

Sisiniol Bor Association, Lebi

5 Hich Court of J&K Jammu for vpinoding on the official
. e, TE . Advoeaie

o fm' ation nrw* necessary action.
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HIGH couURrRT Of 4 JAMMIL A ADTE ¥ ASHMIR AT JAMMU
(¥ xereising POWErS of Thav Council umlu 8¢ U\(m 58 of the /\d\ gcates Ach 1961)
k
NOTIFICATION
Not a7 Dated: 07712727 >0
» o ,—m..&./)-,—-lm-i-'-w—-—-.-—m- " '--'-.,_.—--'-""‘—-—-v-—----'-
provisional ~amission 29 an }ﬁ\d\/ocate, granted ynder he
Advocates Act, 1961 i favour of.
wir, Durgd Tipss oharma
(Y Bl ari Lal Shat ma ,
Frj A inral Jatian, Tehsil Ghagwal, District Samba
vicde Notification No.25 dated 15.09.2020 Nhas been dac\(ared as
Abs@\u‘(efﬁnal.
By Order \ ’ |
/’%()\IP‘ - g™ """’ﬁf“

.—-"")
(Werhamm}aﬂ"”;sm ;uugh)
Registra ﬁ_x/in_m.)

/ .3‘"‘

Mo: v_)f:fﬂ‘f *%HL P Dated: ';if)__ﬂ_ij_" 2 opC

Copy forye ardedd ?n the: -

”Nn( sipal Dis stiict and Sessions Judge, Samba.

7. - oretary, Bar Lounu\ f india, New Delhi.

3. ?af'}:-?r ager, (,snvemrant Press, 1'1mrr‘u forp publication in the naxt issue
of Gavet nmf"r\t Gazette.

1. i :wf ident, District Bay Association, Samba.

. PG e-Cowts High Court of J&K Jamnid ; for upi ioading on the official

"(.ba-ﬁ €
K, My, Durgs Thass Sharma, Advocate

for mfmmat\on and necessary action.
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HGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 38 of the Advocates Act, 1961)

E i 3

NOTIFICATION

No: % Dated: 2£./- Ded=

Provisional admission as an Advocate, granted under the

Advocates Act. 1961 in favour of:

Mr. Rahul Partap Singh Andotra
S/ Jagdish Singh
R/ Ward MNo. 10, Maswalia, Kathua

vide Notification No.1290 dated 08.12.2017 has been declared as

Absolute/l-inal.

2y Order \ |

b Yoot beinly
(Mohammad Yasin Beigh)

Registrar (Adm.)
N

! > - . oy
No: I %94 ‘S// / /7}3 Dated: &7 D)
Copy foiwarded {o the: -

1. iPrincipal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi. -

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazetlte.

4. President, District Bar Association, Kathua.
b, Ci"2 e-Courts High Court of J&K Jammu for uploading on the official
website.
6, [vir. inaliut Pactap Singh Andotra, Advocate
...... for information and necessary action.
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DOURT GF JAMMU AND KASHMIR AT JAMMU
(Sxareising powers of Bar Councel! umle hfecﬁon 58 of the Advocates Act, 1961)
NMOTIFICATION
No: AT Dated: 2. -pene

Frovisional admission as an Advocate, agranted under the

Advocoies Act, 1961 in favour of:

Yt APV S, £y .
Vi, c Abiad g
SIS e T LR P
4

B/ Hoennpors, Tehsit Kanzer, Bistrict Baramulla

vide oogication MoJd719 dated 30.03.2019 has been declared as

Absolula/iring

CLlrder )

\ o

Eatn T \ S ¢ .
{Mobammad-¥r 55T He i) ;1)
Registrar (Adm,)

e s
g

Fom VAN L W B R W
s/\»' ‘/, Nated: L’(“ ’ / A 2D

S . PR ~ n‘ IS
LORY L Wardea 10 el -

Jistiict and Sessions Judge, Baramulla.
& tary, Bai Councii of India, New Delhi.

ST «;(,., Government Press, Jammu for publicalion in the next issue

o; Covernmernt Gazette.
fent, District Ban Assaciation, Baramulia

‘. - ,.-:w s High Court of J&K Jammu for uploading on the ofiicial

he, 4 ¢ Aunad Par, Advocate
for information and necessary action.
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NOTIFICATION

No: Fo Dated: @/

Provisional admission as an Advocate, granted unpier the
Advacates Act, 1961 in favour of:
Mr. Daicep Kumar
S/ Shory Lal
/{0y Wanthal, Bani, Village Manghani, Kathua
vide Notification No.1649 dated 28.03.2019 has been declared as

Absolute/Final.

hY
1

Hy Order

o ]

.?0\/\ Mf“'ﬁ/
(Mohamnmd Y asin Bengh)
Registrar (Adm.)
No: 20856 L /( ' Dated: __ S & (27
f‘o;)" forwarded thihe -
1 Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue
. of Government Gazette.
4, Prasident, District Bar Association, Kathua.
b, CPC e-Courts High Court of J&K Jammu for uploading on the official
vveh:;m‘
G. Vir, Daleep Buomar, Advocate
...... for information and necessary action.
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Reéhtral (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(U xercising powers oi Bar Counecil under Section 58 of the Advocates Act, 1961)
ook ok
No: 724  Dated: )&/ Jode
Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Ablinnanue Sharma
S/ Pajindcr Kumar
/G WG 1, near Pistriet Court Samba, District Samba
vide. Nofification MNo.t367 dated 29.02.20%7 has been declared as
Absolute/Final.
By Order : '
) - / i WW/
(Mohammatd-Yasin Beigh)
Registrar (Adm.)
4 )/“'7’///
Mo: JAEL [~ [t /O Dated: & /D" > D0
Copy furward@d/to the: -
T Principal District and Sessions Judge, Samba.
2. Sccretary, Bar Council of india, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Samba.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
o, N, Abhimauuee Sharmwa, Advocate
...... for information and necessary action.
!
Y
c istrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

E.‘\uusmu wwers of Bav Council under Sceetion 58 of the Advocates Act, 1961)
&1

NOTIFICATION

No. “Fro-  Dated: 2e./> 2ren@

Provisional admission as an Advocate, granted under the

Advocaies Act, 1961 in favour of:

Wir. Bved arhan Hamdand
S/ Tassural Hussain Shah
R/O Poths, Mohalla Sayceda W.No. 2, Surankote, Poonch

vide Notification No.745 dated [4.08.2017 has been declared as

Absolute/Final.

By Order :
) P i TS e | W
(Mobammad Yasin Bewh‘)

Registrar (Adm.)
l))/

D D IEL S / // Dated: €~/ )D-t D

Copy forwarded to/the. -

I Principal District and Sessions Judge, Poonch.

2! secretary, Bar Council of India, New Delhi.

B Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
‘website.

G, M. Sved Farhen Hamdani, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excreising poweis of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: &6 Dated: 5o-/> pose

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Jahangeer Muzafar
S5/ Muzafar Ahmad Sheikh
R/O Hardu-Shichen, Ansntnag
vide Notification No.98 dated 17.06.2019 has been declared as

Absolute/Final.

By Order b .
A N

,"") ~ » B . »
(.Molmmni‘ﬂ‘ﬂ/}\f asin Beigh)
Registrar (Adm.)

e

R . ' -
No: L0/ LG Dated: )0 /D e 20
A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

A, President, District Bar Association, Anantnag.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
a. Mr. Jahangeer Muzatar, Advocate
...... for information and necessary action.
/ " A
ﬁj : ’ ‘ /’(A‘/\ S i
egistrar(Adm.) |
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council nnder Section 58 of the Advocates Act, 1961)

P

NOTIFICATION

No: /2% Dated: &~/ >2e>®

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Yog Indu Sharma

/0 Pritam Dass Sharma

R/O Ghaneera, Channi, Tehsil Sunderbani, Distt. Rajouri
AP S. Labara Kote, Sunderbani, Ward No.9, Rajouri

vide Nofification MNo.1604 dated 03.03.2018 has been deciared as

Absolute/Final,

-

By Order \

b
— - Nt T
(Mohammad Yasi Beigh)
Registrz&)r (Adm.)
. ,)}/‘/,f
Mot )2 %97 ~F] [ff) Dated: & ~/)-72¢C D

Copv forwarded t({ the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Gavernment Gazette.

4. rrosident, District Bar Association, Rajourt.

. CPC e-Courts High Court of J&K Jammu for uploading on the ofticial

website.
5. Ms, Yog Indu Sharma, Advocate
for information and necessary action.

7 -, 1 N
Registrar (Adm.)
N
‘/'2//



\C\k)

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exu cising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: 67'/)’ ¢ Dated: 2&-/2-0e>w

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ajaz Almad Laway
SO Gui Mohd Laway
R/ Ladar Matou Khanabal, Anantnag

vide Notification No.1177 dated 15.11.2018 has been declared as

Absolute/Final.

By Order \ i
~

/"'z 0”»!\ e

(! \/lohamﬁﬁ’d/\"wn Bewh)

Registrar (Adm.)
%/

Mo ’r)\d} {”(5/1‘/ ( /7/ { // Daied: D"LC:r’ / ,)—-"',TD~-C AT
{

Copy forwarded to the -

1. Principal District and Sessions Judge, Ananthag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jamimu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
Mr. Ajaz Aimad Laway, Advocate
...... for information and necessary action.
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Registrar f?%dm )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

“(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1901)

NOTIFICATION

No: "/ Dated: _Q¢.-/>-2co0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Me. Gowhar Majeed Bhat
S5/ Ab Majeed Bhat
R/G Rajpora Zachaldara / Handwara Tangwari, Kupwara

vide Notification No.826 dated 16.10.2018 has been declared as

Absolute/Final.

~

By Order
. - Y o,
(Moha m&ﬁﬁ(asin Beigh)
Registrar (Adm.)
h/
No: /)Qm//' il /’/ LY ’ Dated: ({)\Q’ | D oS

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Dethi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Associaticn, Kupwara.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Mr. Goswhar Majeed Bhat, Advocate
' for information and necessary action.
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Registrar(Adm.) ™
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K

NOTIFICATION

. / A .oy 9N .
No: A Y Dated: 22 /2904

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
ir. Saqib Shabir

S/0 Shabir Ahmad Ganai
R/O Charar-Mambal Safakadal, Tehsil Eid Gahb, District Srinagar

)]

vide Notification MNo.139 dated 18.06.2019 has been declared =z

Absolute/l-inal.

By Order | j
e T OA o~ e
(mlanunm asin Beigh)
Registrar (Adm)
NV

STy oy f N / < ™y IS -
No: /L)t~ ,,/ O Dated: /25 [ -)0)0

Copy forwarded to thp -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, Bar Association, High Court of J&K, Srinagar.

5. CIPC e-Courts High Court of J&K Jammu for uploading on the official
website.

5. M. Sagib Shabir, Advocate

...... for information and necessary action.

A}
T P oo

Reﬂisim Adm)—
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couneil under Section 58 of the Advocates Act, 1961)
* ok b3

MOTIFICATION

No: “/27  Dated: 28-/> o0

Pravisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sajad Ahmad Khan
S/ Gh. Mohd iKhan .
/0 Awoora Khan Mohalla Payain Kupwara

vide Notification No.5314 dated 10.07.2018 has been declared as

Absolute/lFinal.

\_1\/"‘ g~

Bv Order ’
. ! /q(}\!\ /‘

(Mohamma Yasin Beigh)

Registrar (Adm )
)/

No: 2287200 L[Dated: AL~ 2D
{
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Sajad Ahmad Khan, Advocate
.. for information and necessary action.

e O’\/‘M
E cz_,lbh ar (Adm. )
() L /
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HEGH COURT OF JARMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advecates Act, 1961)
Ao ok

NOTIFICATION

No: A7) Dated: /F~)2-2.020

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

My, RKaran Baki
S/0 Rajinder Pavsad Ball
12/0 Village Salotri, B.2.O Jhulass, Tehsil Havel, Dl:,lnct l’oonch

vide Notification No.308 dated 14.07.2014 has been declared as

Absolute/Final.

By Order {
/\ //YC'\/\ W
(Moh‘unm‘id ad Yasin Bt,wh)
Registrar (Adm )1
0oVl RS =
Mo: - LD a2 -0 ‘7//(:*/0 Dated: f T/) =200  Trepiae
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Poonch.
5. CPC e-Courts High Court of J&K Jammu for uploadmg on the official
website.
5. Mr. Karau Bali, Advocate

...... for information and necessary action.

B - s
Remst ([ dm.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Joxercising powers of Bav Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: -~ //( / Dated: 05-/2—Dede

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Manzoor Sadiq Ganie

S/ Mohd Sadiq Ganie

R/O Ratnipora, Budgam

A/ Police Housing Celony Qamarwari Block-R, Sct No.7, Srinagar

vide Notification No.85 dated 17.06.2019 has been declared as

Absolute/Final.

By Crder :
D N
(Malammad Yasin Beigh)
Registrar (Adm.)
v

(o

$7) h(////)[)ated 2 ,f/(/ Do Ak

No: A5
Copy forwarded to the: -

i Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazette,
President, District Bar Association, Budgam.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
¥ir. Manzoor Sadiq Ganie, Advocate
...... for information and necessary action.
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I COURT OF JAMMU AND KASHMIR AT JAMM

|
A - #* 74

(Fxercising powers M Yoy Council under Section 58 of the Advocates Act, 1961}
\ \Ia s

NOTIFICATION

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

M, Michd Flassan
SO0 vichda
12/{3 1 zioo, Tehsit & Distriet Kargit

vide  Notification No.3t dated 16.05.2019 has been deciared as
f\}’:le’\i‘Pz)/{.inai'

Y

o, (S o

"

By rder a\ 'g

P
(Moha mmad Yasin Bewh}
Registrar (Adm

/ i‘ //

Ay TV e L ey ~ /,3,.'.7“ 4 /,) < ik ey N .l €
IO mr}«.,J\AI",,__ (_}24/.'_/_./ Dath: 1)""1% - // 2 ) iy "(.'

/ '
Zopy forwardad to'the: -
i Principal District and Sessions Judge, Kargil.
Z Secre’taz’v Rar Council of india, New Delhi,
a3 Manager, Government Press, Jammu for publication in the nextissue

of Goverrmeni Gazette.
4, Crasident, District Bar Association, Kargil.
CPC e-Courts High Court of J&K Jammu for uploading on thﬂ official
wehsiie.
g, M, Meld Fassatn, Advocate
_for information and necessary action.

% .
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'\ {‘,,,-r‘ f\i‘ N

RU"FS"’ ar (/&dﬁih)“"
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B OOURT OF JAMMU AND KASHMIR AT JAMIMU

xercising pewers of H‘n “ouncil under Section 58 of the Advacates Act, 1961)

s

FRIGH

\

MOTIFICATION

] Dated {,\L\ %3 </, X A/’]’ZE

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

A dii Manzoor Fozey
garenr Abmad oy
ther Satgar (Songam) Village bether, Tohsil Bijbehara, Dhstrict

/Hn BRI A1

vicle Nolficaiion Ne.1362 dated 29.12.2017 has been declared as

Ahsolute/Final.

T . T -
Hy Qrdes \ N
) ; " ««'P W‘ s '4:/" -

-~
(M nh‘unnmd Vasin Beigh)
Hegis ta ar (Adm. )

'A 'y - :
! ',f’l - g . 4 (f D VLR TS W
{7 Dated: N R .

2y AN
LR LS M

-~

Copy forwarded to the: -

1 i rincipal 2 xgh and Sessions Judge, Anantnag.

2 Secretary, bar Cnunul of India, New Delni.

Manager, Government Press, Jammu for sublicaticn in the next issue
of Government Gazette.

”"cwdm-f Disirict Bar Association, Anantnag.

- e-Courta High Court of J&K Jammu for uploading on the official
websie.

G, Rip, Aadil Mauzoor Fozey, Advocate

for information and necessaiy action.
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HIGH COURT OF JAMBMU AND KASHMIR AT JAMMU
{Fxercising powers ﬂ! Bar Covncil undey Scetion 58 of the Advocates Act, 1561)
ok

NOTIFICATION

No: 7/ Py Dated: _Q & ") ~ e g

Drovisional admission as an Advocate, granted under the
Advncates Act, 1961 in favour of:
Mudasiy Alzal

VO Mohammad Alzal Rather
3 Wanipora Saloora, Ganderbal

vide potification Me.88 dated 17.06.2019 has been declared as
Absoluie/Final.

oy Crder \

/"7 N "'f - he ..e-"’/” i
H‘*»Ewlmnhuad Yasin Beigh)
Registrar (Adm.)
~_.)’)1/4_./‘

- . i .

RV I I S - o
i ‘E(\) Lo ’ / / 2 -/—"!\[J/ - 'JI DatQﬂ: jr)_ A /') i ‘7’)"( ’)'“i ‘

i r

Cony forwarded te the: -
i Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of india, NMew Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
Prmsidem. District Bar Association, Ganderbal.
5. CPC e-Courts High Court of J&IKC Jammu for uploading on the official

website.
3. M. Mudasir Afzal, Advocate

or information and necessary action,
) ;

V.S

Pl N \ ‘/A/! s NS
Regisiva r’{ A
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BCH COURT OF FANMMU AND KASHMIR AT JAMM 1

(Exercising powers of Bar Council unde: SCLth.i 53 of the Advocates Act, 196])

No: 72 Dated: _2&-/2-3¢)4

Provisional admission as an Advocate, granted under the
Advaocates Act, 1961 in favour of:
Miv, Wasim Ahmad Bhiai
S Al Mohammad Bhat
B/ Harde Akad Mulsoo Seer Hamdan, Boni-Mohalla, Anantnag
vide Noftification MNo.162 dated 18.06.2019 has been declared as
Absolute/Final.

Py Order ’\ :

0\/\ Ny Pt i

P TN
(Mohamm uﬁm Lcloh)

Registrar (Adm.)
By

L,

s Ty o e f BN Y ANy ¢ b Fory o dam fyeas
N },f 1,//)\( / ( ,11/ D’ﬁted: )\ L(3 IS [/ _‘;)ﬂ R aa A P
) 7

oy forwarded to the: -

1. Principal Districi and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue
of Government Gazetle,

4. f"Cxlde Bistrict Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K Jammu for upleading on the of icial
WOb.ﬁILG.

g, Mr, Wasunm Abmad Bhat, Advocate
...... for information and necessary action.

e | D o

Rc istrar Adm }”
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HEAGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Excreising powers of Bar Council wader Section 58 ol the Advocaies Act, 1961)

LS

NOTIFICATION

o, o0 Dated: 1% . /2 205

Provisichal admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

el Biiel Ahmad Shab

RIS F‘mm Moh:smm:nd Shah

Vb Chavar-1-Sharvies, District Budgam

vide  Notification Neo ks dated 17.06.2019 has been declared as
Absolute/Finat,
Sy Order -

[,

f C‘N'* [

(T‘aﬂmmmad’ﬂsm Bugn)
Registrar (Adm.)

~
} \;,"/

P
. I N B ¢ Y 5 Ly 7 e
E\j{}: _;,'1{1‘.:.".’.,,...1‘ ’) ) ] ’i\ / Dated '.:/)\/f/) v , ')—"" (:"Li(':‘-")":’:
/
- ok
Copy ferwarded to the:

1. Hrincipal Ristrict and Sessions Judge, Budgam.

2 Secretary, Bar Council of Indie, New Delhi.

3 NManager, Government Press, Jammu foi publication in the next issuo
of Gevernnment Gazealte,

4 Prasident, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
\\/Fr ‘L )“t)

6, Mir, Biriol Ahmad Shal, Advocate

...... {or information and necessary aclion.
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HIGH COURT OK EAMMV AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the A viivocates Aci, 1961)

sk osk

NGTIFICATION

No: "722  Dated: 2€./5-2p5+

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
bmtivaz Bashir Bhat

Rashiv Ahmad Bhat
R/ Kathsoo (Sallary Bunpora, District Anantnag

<
i
.l/\; 4

vide:  MNotification Me.55 dated  14.06.2019 haS been declared as

Sy Ordoer | \

e (I ...-w-“”"'f

(mmmhmd Yasin Beigh)
Registrar (Adm.)

e

1) )

T i',f S 74 _
Mor A0~ ‘»5)/ / Dated: % v hF
Copy forwardod fqé the: -
i Dri”(‘ipai istrict and Sessions Judge, Anantnag.
2. secrefary, tar Council of India, New Deihi.
Mdl* ger, Government Press, Jammu for publication in the next issue

of C-f.)\/e.nrnent Gazeatle.

4. Prasident, District Rar A sociation, Anantnag.

{

5. CPC a-Courts High Court of J&K Jammu for uploading on the official

v\fs-;bsii:e. '
~ imtiyaz Bashie Bhat, Advocate

...... for information ahd necessary action,
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A
GH COURT OF JAMMIE AND KASHMIR AT JAMMU
(Kxereising powers of Bor Conncit under Section 58 of the Advocates Act, 1961)
\ B i B
NOTIFICATION
. —~T (‘) : g - 7 b
NoO: m_r;f _;,:j" - Dated: ALy Depe
Provisional admission as an Adveocate, granted under the
Advocates Act, 19671 in favour of
Viv, Showhat Abmad Para
S0 Faraag Ahmad Parra
§3:”‘ Bechama, Handerbal
vide Nofification Ne.532 dated 07.98.2018 has been declarsd as
Absolute/final.
By Order ;
R v o e

w7

e R U o
(Moeohammad-Yasin Beigh)
Registrar {Adm.)

AN
)/
sy 3y Lt )y )
Mo GA)D)-GUIL P pated: 98- D-Fe )0
! ’
Copy terwarded o the: -
1. Principal District and Sessions Judge, Ganderbal.
2, Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue
of Governiment Gazette.
4, President, District Bar Association, Ganderbal.
5. CPC e-Courts High Court of J&K Jammu for uploading on the cificial
website. v '
&, My, Showkat Ahmad Para, Advocate
_for infermation and necessary action.
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FIGH COURT OF JAMMU AND SASHMIR AT JAMMU
i

(_ZE):M'CIS!:};; powers of Bay Council uuder Section 56 of the Advocates Act, 1961)
[ S

NOTIFICATION

S Dated: 22-/5 Drna

m..,
e
Sy

-~

=
T

Provisional admission as an Advocate, granted under

Advocates Act, 1961 in Tavour of:

Mk e

iy
K

~
")"x

b o

o e
Jl(pfi;

Amar Na

Sumeet inmar

1
ﬁ

4.8
U
"‘J.‘iﬁ”«u‘x {‘h ’1\ A \.”-i» ia,

A iahal Colony Somwar i’m;:h Srimaga;

33
\«IE‘\,Y L

Abso

vy

\Eﬁ

Notification Me.592 dated 07.08.2018 has been declared as

iute/Final,
By Order a\ .
A QAT e
(Mnhnmumﬁﬁm Beigh)

Registrar (Adm.)

N P /

}}/’

. N g - -
A2 Tl ,_/ , /;3__ Dated: o5 /- 2c1e

Copy forwarded 1o the:

Principal District and Sessions Judge, Samba
secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu foi publication in the next issue
fwf Government Gazetle.

Ow!f{‘:‘ﬂ Hfmri Bar Association, Samba.
C.“ G e-Courts High Court of JE&K Jammu for uoloadf g on the official
wehsite, ,
Mr. Sumest Kumar, Advocate

...... for information and necessary action.

) i
SR X\ww~‘*&’f’w .
Registrar (Adm.} ~

( /)')_)///
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FIGE COURT OF JAMMU AND KASHMIR AT JAMMU

(Xxercising powers of Bar Council under Scctmn ’\8 of the Advocates Act, 1961)

L

NMOTIFICATION

No: 594 Dated: -0

Provisional admissien as an Advocate, granted under the

J.

Advocates Act, 1861 in favour of:

Miv. Sheran Mire

f‘:/’:’ "’; #h?" P‘QN!EI 2

2/€5 12-A/1 1End Extension Gandhi Nagar, Jammu
- b

vide Nofification No.i645 dated 05.03.2018 has been declared as
Absoiute/Final

By Crder \ .

e
A ',(’—---'""'

(Moham L "*?’ﬂ‘m Beigh)

Registrar (Adm.)
Y

‘E‘\E(:a::—:-;g-f-if?}j _{ /fi_ P opated: //~12- 3070

orwarded to the: -

Princ lr"_il f):%tnct anag Sessions Judge, Jammu

Hecretary, Bar Council of India, New Delhi.

Man "r;o; Government Press, Jammu for publication in the next issue
of Governinent Gazelle.

4. President, BEar Association, High Court of J&K, Jammu.

3. CPC e-Courts High Court of J&K Jammu for uploading on the official

wehsite.
& Mie. Sheran Miraa, Advocate

...... for infoermation and necessary action.




FIGH COURT GF JAMMU AN Emnk,iﬁf*/ﬁ,’iﬁ AT JAMMU

doxereising powers of Bar Councd! nnder S Section 53 of the Advocates Act, 1961)
® ok ok

NOTIFICATION

No: R0 Dated: D% /920

Provisional admission as an Advocale, granted under the

Advocates Act, 1961 in favour of

Miv. Javied Abmad Dar
f‘:/G‘ Ab Rehman Dar
G Agroo, Lalipora Lehipora, Aagroo, Tehsil Dmrq«”’ Kulgam

vide  Notification I“Ju.ﬁf).sﬁaicd 06.04.2017 has heen declared as

Ausoiute/Final

o

P
(%
"l
~a
1
O
%
e
oorteen
pres
w
-3

3 \
MO
(\/} r)lmmmaT"‘r asin Beighy

Registrar (Adm.)

~

|74
1
- r - s v
A Fo "_ _}r-’? Dated: Lg\}' < / s P
Lonv fo Wwairciodd ﬂn“%r}
[ Principal District and Sessions Judge, Kulgam.
wecretary, Bar Council of India, New Delhi
2. Manager, Government Press, Jammu for publication in the next issue
of Governmeni Gazette.
4 "f-’n-'w;id(‘nt District Bar Association, Kulgam. v
s CPC e-Courts High Court of J&K Jammu far uploading on the official
\N("” ¢ |+m
5. Wiv. Favied Ahmead Da r, Advocate

...... for information and nec essary action.
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FERGRE COUY OF IAMMU AND ASHMEZ AT JAMMU

[
liv,xc‘r(‘:smg peevers ol Bay Conscil nuder Seetion S8 of the Advocates Act, 1961)

Ntk

NO

Provisional admission as an Advocate, granted under the

Advocales Act, 1961 in favour of:

vice Mothicabion Neodi251 dated 07.12.2017 has been declared as

ELARE B A

Absolute/Final

l, !
e ‘ e e

(M oh(a 37 n\mi Y nsin Bci,&h"}

- I8 :'\ NS { 7 T - ) SO
e D0 ([ / t+/7 Dated: ;’)‘\ £ (3 - ,';)"{:‘\_,_i_/ ©

¢

Copy forwarded { tho: -
E"—"a‘inci sal Distiict and Sessions Judge, Kupwara,
. secretary, Bar Counci of India, New Dellil.

i Covernmant Press, Jammu for publication in the next izale
0 §: { f}wm‘zsm—'-i'n: Gazetie.

Fiesident, Districl Bar Association, Kupwara.

(TEPC ‘,a-\,\mz?a Hiah Court of J&K Jammu for uploading on the official
MY Ji 2% !, .
‘ v, Mudasiv Fazal Dader, Advocate

ior information and necessary action.

{ ;

BeaS ST

7Y \_, ol
Res ;'?.»:,‘ée ar M\e:m )

€

N
.y
Bay



HEGH COURTY GE 8 \M MU AND KASHMIE AT JAMMU
W I )

(Vxerciving pewers o v Counncil apder Section 5§ of the Advacates Act, [1961)

the

o
A

Provisional admission as an Advocate, granted ur

1

Aavocates Act, 1961 in favour o

‘dun Aboova, Tangmarg, Bavamulia

et
~
o
.
”
g
3
sl o,
T R
s
r—
-,

G0N N2 dated 16.05.2019 has hean declared as

S AT % ;
. \ '
. e
g r;w\

(Mohamm Wit Vasin B Seigh
egrstra fwim!

and Sessions Judge, Baramulia
o*:nm! uf india Nevl J(nhn

St i
)rissue

OF (; "C‘! NG L-,—.:,%;:cl;['c,
Prasident, District Bar Association, Baramtilla.
CPC e-Courts High Court of J&K Jammu for uploading on the cliicial
- wiebsite,
e Bisma Anun, Advocate
...... for information and necessary action.
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COUT OF JAMMU AND KASHMIR AT JAMMU

(Bacrcising powers of Bayr Counncil wnder Section 58 of the Advocates Act, 1961)
EERE

MOTIFICATION

iz
{ D
EIY

sazary

Dated: x5 /y—bena

Provisionazl admis sion as an Advocate, agranted under ihe

~7

Adtvocates Act, 1061 in favour of:

N\ Y e K22 7

A, Arvaeir Singh

Iy

Y mpder Siph

TRIEY By ey

£/ drah, Pransal, oo

Jicls Notification NoJ244 dated 01.01.2019 has been declared as

F S R P i g
Absolute/tnal.

T30 M Nemgaamvn
’ - . \ «\b‘\/\ e T

w/“f;immsmui Vasin ‘h‘wh)

Hegisirar (Adm.)
Q}/

¢
I - v Py

: RID T T LR E O EE PR O e .y —-Ddroo

MOD - .-__l- i {. Ay l'f Dated: ) oo [ AR

/
Copy forwarded 10 the: -

.

1. Principal District and Sessions Juc'g ammus.

2 Sew—t.nv, yar Council of india, New Delhi,

: Maonnger, Covernment Press, Jan‘m u for publication in the next issuz
of Governmeni Gazette

fronident, Dar Association, High Court of J&K, Jarmmu,

0. AR a-Couts Hinh Court of J&K Jammu Tor upl,ufhng on the official

webhsite.

P Aryavie Singi, Advocate
...... Tor i:'zf{"si‘rs“saii o and necessary action,

M""‘? ij\"\ '\J‘-"
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(Fxorcising powers of Bar Council nuder Scection 53 of the Advoeales Act, 1901)
S .

NMOTIFICATION

BOE L TR ey D 1
NG AL

prambm
D
Q
L
;
!
e
j%
¥
N/
3
.
~,

S COURT OF JAMMU AND KASHMIR AT JAMMU

Provisional admission as an Advocate, granted under the

Advocates Act, 1967 in favour of:

Bis. Hoby Bashyr
/02 Bashor Ahmad Bhat
B/ Beavidragas, Tehsit Tangmarg, District Daramuilia

vids dolifieotion Ned® dated 050420018 has been dec d

a

S

SYRSI e ol v“ A
'...-.-} ,.\ - J' (’/.‘I
("\’énimas i Vasis %ug;l)
Regis sirar (Adm.)
o,
,‘\,/
dor D00 Dated: 9B~ [D Do Do
. : A
Copy forwardedd {0 {ho:
1. Principal Dis hlf‘t and Saessions Judge, Baramulia,
2 Seoretary, Bar Council of India, New Delhi.
Manager. Covernment Press, Jammu for publication in the next issue
of Governiment Gazette,
President, District Bar Association, Baramuila.
‘ C4 o-Courts High Court of J&K Jammu for uploading on the official
e,
3, vis, Robe sy, Advocate

w

for mformauon and necessary action.
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Rewistra (Aﬁim )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couicil under Section 58 of the Advocates Act, 1961)
* ok

NOTIFICATION

No: //)7/9 Dated: > 2../2-20)o

Provisional admission as an Advocate, granted under the
Advocaies Act, 1961 in favour of:
M, (€ Kumar Kaith

5/ Raciipal Ram
R/U Lane-6, H.No. 15, Udheywala nearr KC Law College, Jammu

vide Notification No.1299 dated 02.01.2019 has been declared as

Absolute/Final.

By Order | LA
— -
(Mohammad Yasin Beigh)
Registrar (Adm.)
()’)/‘ '
No: 22209 - 1Y [1-P pated: _2.2-12T 000

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Vianager, Government Press, Jammu for publication in the next issue

of Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Raj Kumar Kaith, Advocate
...... for information and necessary action.

o>

w*“”'"'

Registrar (Adm.)

(’)"7 7

&
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok

NOTIFICATION

No: (/3’? Dated: Z2-/2-20)0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

My, Suveer Sharma
S/ Rane Saroop Sharma
R/O H.No.66, W.No.13, Tehsil Haveli, Power House, Poonch

vide Notification No.1285 dated 02.01.2019 has been declared as

Absolute/Final.

By Order | \ w"”‘/“"'

,"‘7 >
(Mohammad Yasin Beigh)
Registra{ (Adm.)
: 7//""

No: 2 / 21 §-20 / 4 J//“ Dated: ?? ~/2-00).¢

Copy forwarded to the: -

1.
2,
3.
4,
5

6,

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
e, Suveer Sharma, Advocate
...... for information and necessary action.

%
[V
e o —

Registrar (Adm.)
%




\&b

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

F ok ok

NOTIFICATION

No: A(/)ﬁ ~Dated: 22 /90000

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of

Ms. Skabnam Singh
I

B/G Raj Singh
R/G Waed MNodis, Patel Nagar near J&K Bank, Kathua

vide Noftification No.i287 dated 02.01.2019has been declared as

Absolute/Final.

v Order L
_— M . -

(Mohammad Yasin Beigh)
Registrar (Adm.)
h
Mo: /7 P LG/Z.»'/:)Dat@d: 22120l

Copy forwarded to the: -

1. Frincipal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, Fresident, District Bar Association, Kathua.

5, LPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. s, Shabnww Singh, Advocate
—.....Tor infermation and necessary action.

("""7." N AN \A:_.,.;—-ff
Registrar {(Adm.)
"')7 .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
skockok

NOTIFICATION

No: (’“ ‘?/ Dated: 22-/2-2020

Provisional admission  as an Advocate, granted under the

Advocates Act, 1961 in favour of:

My, Maveed Altal Koul
/O Altaf Abmad Koul
R/O K.P Road, Nai Basti, Anantnag

vide Notification No.i145 dated 18.06.2019 has been declared as
Absolute/Final.

By Order )\ﬂ/ \
" poan T
(Mohammad Yasin Beigh)
Registgip (Adm.)

No: £ A7 2:/7”))3’/_[_7) Dated: /7 - 12 )0)0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Anantnag. 5

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. M. Naveed Altaf Koul, Advocate
for information and necessary action.

1

) AN
Registrar (Adm.) °

0




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) -
* %k

NOTIFICATION

No: (77 Dated: 22-/2-)a2g

Provisional admission as an Advocate, granted under the

Acvocates Act, 1961 in favour of;

My, Uday singh Salaria,

5/ Sehidev Singh,

i Chiack, P.O Sherpur, Hiranagar, Kathua
[R; 76~/ bee-d Manak Nagar, Jammu

vidde Notification No.1094 dated 30.03.2019 has been deolared as
Absolute/Final.

chy Order ~

(mli‘lll;lll ‘J(fﬂ\sm Bu;’h)
Registrar (Adm.)

N

De)o

{
NI
1

b X290 AD-28 7/ f’ Dated:

Cupy iorwarded to ‘rhe

1. Principal District and Sessions Judge, Kathua.

2. Searetary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4 President, District Bar Association, Kathua.

" CPC e-Courts High Court of J&K Jammu for uploading on the official
welbsite.

€. vir. Uday Singh Salaria, Advocate
for information and necessary action.

VAN




o

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

B

NMOTIFICATION

No: 492 Dated: .3 /5% 900

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Myr. Parmeshwar Singh Thakur

5/CG Balbir Singh

R/O Village Muthal (Alinbass) Tehsil Ukhral, District Ramban
AP FLNo0.62, See-4, Pamposh Colony, Janipur, Jammu

vide Notification No.1368 dated 03.01.2019 has been declared as
Absolute/Final.

By Order

e N O
(Mohamntad Yasin Beigh)
Registrar (Adm.)
A e NG “)2/
No: /77 /ltf i //«f'ﬂ Dated: AIAD 9200 ¢)

Copy torwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Ramban.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mpr, Parmeshwar Singh Thakur, Advocate

...... for information and necessary action.

n 1o
Registrar (Adm.) ™

h




1IGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers ol Bar Council under Section 58 of the Advocates Act, 1961)
LI

NOTIFICATION

No: (94 Dated: _2)-/2-2000

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

M. Adil Gh Mohd

S/ Gh Mohd Thokur

R/O 58-Lasjan, By-Pass, Tehsil South, District Srinagar

vice Hotification No.773  dated 19.09.2019 has been declared as

Absolute/Final.

Ry Order .

- . -
(Mohammad Yasin Beigh)
Registrar (Adm.)
AV
No: DIG6-A1LE  Dated: - [ 202

Capy forwardecfi to the: -

1. rincipal District and Sessions Judge, Srinagar.

2. Secrelary, Bar Council of India, New Delhi.

3 ianager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. Dresident, Bar Association, High Court of J&K, Srinagar.

b. PG e-Courts High Court of J&K Jammu for uploading on the official
website.

g, wir. Adil Gh Mohd, Advocate

...... for information and necessary action.

?

770 O
Registrar(Adm.)
e’




HEIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

B

NOTIFICATION

No: £975 Dated: 0./ 2000

Provisional admission as an Advocate, granted under the
Aovecoetes Act, 1961 in favour of:
Vir. Mleeraj Lalotra
S/ Foaadda Ram
i/ %W.No.d, Nagri Parole near DLD Water Tank (Mirpur Jaggu),
Teliall Nagri Pavole, Distriet Kathua
vicie  Notification No.1365 dated 03.01.2019 has been declared as

Ansoiute/Final.

oy Qrder L
“ ) &_‘]/,40\/‘\”«“"‘/
(l\mmmma Yasin Beigh)
| Registrar (Adm.)

r),?/
i

i uq LT s e f Ty f - - Ly -
i\‘ i ﬂ-"?{!f"'?/f_/""i—.:“ /3, o //} r!?j v/ ’L- L{/_) Dated: 1{/")\' L / :’)"'(— 87')"(')"")‘ f)
Coooriorwvarded to the: -

1. riricipal District and Sessions Judge, Kathua.
Scoretary, Bar Council of India, New Delhi.
3. wiaiager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4 rosident, District Bar Association, Kathua.
2PC e-Courts High Court of J&K Jammu for uploading on the official
wesite.
€. e, Meeraj Lalotra, Advocate
for information and necessary action.

[Gha]

T \ @ w::f'"”
Registrawman.)
4"),[}
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HiGH COURT GF JAMMU AND KASHMIR AT JAMMU
Goxercising powers of Bar Council undu Sccllon 58 of the Advocates Act, 1961}

NOTIFICATION

No: To0 Dated: 2q9.1->020

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
s, Hitika Choudary
MO Ramesh Choudary
R/G Barota Camp, P.O Rawmgarh, District Samba
vide Notification MNo.1295 dated 02.01.2019 has been declared as
Absolute/lFinal.

By Order . .. .

~ - o
(Molmnnmc Yasin Beigh)
Registrar (Adm.)

’7)’2//

Mo 4)77,0 /(/ 7{) Dated: 24-/2-20)C

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Samba.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
. s, Hitika Choudary, Advocate
...... for information and necessary action.

\_ o
m /?C}\/* ——
Registrar (Adm )




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising poweis of Bar Council under Section 58 of the Advocates Act, 1961)
skosk ok

NOTIFICATION

No: 7@/ Dated: 29-/2-2c)¢

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sonika Majotra
B/ Bishan Dass
R/ Meshian, P.G Rattian, Tehsil R.S. Pura, Jammu

vide Notification No.1282 dated 02.01.2019 has been declared as
Absolute/FFinal.

By Order b
\ O e

(Mohammasm Beigh)
Registrar (Adm.)

: v

No: 42 FHE - {,/[L[,./W Dated: 2Q-/2-Dcip

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, Bar Association, High Court of J&K, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

G. Ms. Beatla Majotra, Advocate

...... for information and necessary action.

H
\_M
TNM-"

Regisix ar (Adm.)

/'(’//
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: F¢z — Dated: 24./0 900¢

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Richa Sharma
MG Badha Krishan
R/O R.S. Pura, Shiv Nagar (Purana Pincj,) W.No.12, H.No.87, R.S. Pura,

Pistrict Jammu

vide Nofification No.l647 dated 05.03.2018 has been declared as

Absolute/Final.
By Order .

e O ST

(Mohamniwd ¥ asin Beigh)

Registrar (Adm.)

(')2/ o

No: 227U gt poated: 289 1 ~)ols

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, Bar Association, High Court of J&K, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

websile. _
0, M. Richa sharma, Advocate
...... for information and necessary action.

gl \;‘/"””10\/\\1‘:«"“'
Registrar (Adm.) -




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /73 Dated: 29./>-202p

4

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rameshwar Siugh

S/G Balbiv Singh ‘ _
R/Q Viliage Muthal (Alinbass) Tehsil Ukhral, District Ramban
A/P H.No0.62, See-4, Pamposh Colony, Janipur, Jammu

vide Notification No.1655 dated 05.03.2018 has been declared as

Absolute/Final.

By Order
B L i
(Mohammad Yasin Beigh)
Registrar (Adm.)
eV
v 2070 /l Ppated: 2912 -20lc

Copy foswarded to the. -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. l\/hnager Government Press, Jammu for publication in the next issue
of Government Gazette.

4, PteSIde District Bar Association, Ramban.

5, CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Rameshwar Singh, Advocate
_..for information and necessary action.




HIGH COURT OF JAMIMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
sk g

NOTIFICATION

No: Yo  Dated ¢§-12 200

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Shreeba Rashid Dar
i3/0 Abdul Rashid Dar
R/ Namchabal Fateh Kadal, Srinagar
vide Notification No.137 dated 17.00.20i9 has been declared as

Absolute/Final.

By Order K—( \
' 7 - e O
" (Mohammad Y asin Beigh) °

Registrar (Adm.)
, h
hom L Tt ; o o
wo: L S 0LS~ F0/C Ppated: 98- 1) -2020

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Z. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazetie.

4. President, Bar Association, High Court of J&K, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ,

6. Vis. Sheeba Hashid Dar, Advocate

...... for information and necessary action.

)
i
~— 1 ,/“iO -

Registrar(Adm.)
r‘j)r)//
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Ly
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HIGEH COURT OF JAMMU AND KASHMIR AT JAMMU
(Fxercising powers of Bar Council under Section 58 of the Advocates Act, 1961) -~
SR

NOTIFICATION

No: __ "0l Dated: 29-/12-De2o

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

My, Aiman Bashir
13/ Bashir Ahmad Dabla
/G Kralpora Chadoora Hamdania Colony, Budgam

vide Notification No.li4 dated 17.06.2019 has been declared as

Absolute/Final.
By Order } A
/"TQ‘V\\’A{""’“'M

e .

- * ) 4
(Moﬁamma asin Beigh)

Registrar (Adm.)
lavd

No: £ 2 '/’in ~,5'-9/Z(;~»/3Dated: A2 2020
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Ainan Bashir, Advocate

for information and necessary action.

| e
. "/——"‘.7. > \\.///r o .,..-—-':" -
Registrar (Adm.)
N




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exereising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

NOTIFICATION

No: oS Dated: 29-/22¢20

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aditya Ramna
S5/0 Raj Kumay
R/ Badyal Brahmna, Ram Nagar Basti, R.S. Pura, Jammu

vide Notification No.1252 dated 01.01.2019 has been declared as

Absolute/Final.

By Order :

A e
-

~ ' /”k_ ,
(Mohammad Y asin Beigh)'
Registrar (Adm.)

Mot 2L A LS ‘//(’:“P Dated: 8- /2 -20)0

Cony forwarded to the: -

I Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

A, Prealdenl Bar Association, High Court of J&K, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
webolle.

e. Mr. Aditya Raina, Advocate

...... for information and necessary action.

I
L‘M C/\" ’_,..’4"""’

Regiﬂgrar (Adm.)
¢ )/ .
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CHIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

Bk sk

NOTIFICATION

No: _“oc Dated: 24 -/) Doso

Provisional admission. as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bhavna Sharma

D/O Surjeet Kumar

R/O Bhajwal Post Office Banpura Tehsil Sun derbaui Rajouri
A8 Govt OQtr No.bd4, Poonch House Talab Tillo Jammu

vide Notification No.1258 dated 01.01.2019 has been declared as
Absolute/Final. |

By Order “\ o~ -
: —1 -
(l\mlammmm Beigh)
Registrar (Adm.)
o
No: 2L 1//'// / (- /’ > pated: 20-/2.- 2000

Copy forwarded to the: -

Principal District and Sessions Judge, Rajourt.

A

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Ms. Bhavina Sharma, Advocate
...... for information and necessary action.

1
& 1 4 0\/\ W:_/
Registrar (Adm.)
// E
SaV4




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council wnder Section 38 of the Advneates Act, 1961)
Bk ok
NOTIFICATION
No: _“f¢7  Dated: 29.12 2o
Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Ankita
D/O Dayal Singh
R/ Village Chak Sajjan, Tehsil & District Kathua
AP PWD Colony, W.No.l, Kathua, Govt. Quarter Type-1, No.1, Kathua
vide Notification No.1247 dated 01.01.2019 has been declared as
Absolute/Final.
Bv Order .
MC/\/\ /’T"'“
(Mohdmm wth Yasin Beigh)
chlstl ar (Adm )
N
V¥

No: /.7 V/ 7’)"75/{//’ Dated: 28-)2-2.00
Copy forwarded to /the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette

A President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Aankita, Advocate
......for information and necessary action.

M’C/\‘A’\h
f{eglstr‘u (Adm.) ™~
/9//




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bav Council under Section 58 of the Advocates Act, 1961)

EE

NOTIFICATION

o D ~ ‘ . |
No: /0K Dated: )&-/2-—2an

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Miridbu Bhashui

D/O Satish Kumar

R/ Pandita Moballa, W.No.11, H.No.89, Haveli, District Poonch

vide Notification No.1748 dated 30.03.2019 has been declared as
Absolute/Final.

By Order \
Voh: \n(tw‘“ -
(Mohammad Yasin Beigh)

Registrar (Adm.)
eV

No: 00751 [C Dated: .Q—é)// 9"/'/ Qoo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Scceretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Poonch.

b, CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Mridhu Bhashni, Advocate

...... for information and necessary action.

. » X CKA wA
ﬁggistral (Adm.)”

/7/1 yd

e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(¥.xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

g oskosk

NOTIFICATION

No: /09  Dated: 2&-/>-20rc

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
M, Suniii Khajuria

5/0 Kuldeep Khajuria
RO 57, Kevan Ban Talah, Jammu

vide Notification No.1286 dated 02.01.2019 has been declared as

Absolute/FFinal.

oy Order
‘_,,‘0\/\\%/‘ e
(Molmnn yiEd Yasin Bugh\

Registrar (Adm.)

01/
No: Do #<y . &7  Dated: =K /0 2ooo
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
Z. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, Bar Association, High Court of J&K, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mir, Samit Khjoria, Advocate
...... for information and necessary action.

| .
el U AL
chistrzh‘(?}dm.) -

,f') ,)//
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bay Council under Section 38 of the Advocates Act, 1961)

o
,,,,,,,,,

NOTIFICATION

No: //r Dated: _2€/o-2ade

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
M. Kahil Badhyal
S/ Subash Chander
R/O V.P.O Dhar Dugunoo, Tehsil Billawar, District IKathua
AP Mahanapur, Tehsil, Mahanpur, Distt. Kathua
vide Notification No.1666 dated 05.03.201& has been declared as

Absolute/Final.

By Order v
) AN
(M()hdmma( “Yasin Beigh)
Registrar (Adim.)
O/ ,
No )k ( ) Z/(/'O Dated: /2 ((r-/ oo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secrelary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K Jammu for upioading on the official

website.
©. Vir. Rahif Badhyal, Advocate
...... for information and necessary action.

vV
\ —1 WVN
Reﬂls’éi amdm.) ‘
"




HIGH COURT OF JAMMU AND KASHMIE AT JAMMU

(Exercising powers of Bar Council under Scetion 88 of the Advocates Act, 1961)

1 st
E N

NOTIFICATION

No: /// Dated: €./ ~2c00

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Khaleeq Asbral U d0hadna
W/ vlobd Ashral Chowhan
WOV HIage Banai, hurankote, Bistrict Pooueh

vide Notification No.1G64 dated 27.03.2017 has been declared as

Absolute/t-inal.

By Order

(Mohammad Yasin Beigh)
Registrar (Adm.)
{)"i//

I

PR ( ij, /' P N
No: A2 T =39 // Dated: AL /D~ lo0o

Copy forwarded 1o the: -

Principal District and Sessions Judge, Poonch.
2. S ;crr,tar,,/, Bar Council of India, New Delhi.
3. Vianager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President Dislrict Bar Association, Poonch.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
' websie.

b, M, Whaleeq Ashraf, Advocate

...... for information and necessary action.

Regis‘s ar !(A(ﬁm.)

})
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HIGH COURT OF JAMPMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councii under Section 38 of the Advecates Act, 1961)

NOTIFICATION

No: D bo Dated: [ -])-2c20

Provicional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vishal 5ingh
Ry e K fq]hh }“’!
1. ‘v’uiuge Gad (vavoor) B.P.O Kukavwas, Klbh!w AT

vide Notification No.15384 dated 95.63.2018 has peen declared as

5‘ i "ll(' ~.-' ~~
Absolute/Final,

By Order \ :
: . oy A el o
* (Mohammad Yasin Buglﬂ

Registrar (’\(im)

/—\

/w/

BEEEP; 7
}

. / : o
Nos L e )0 / P Dated: NP RN Y.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishiwar,

2. Secretary. Bar Councii of India, New Delhi,

3. Manager, C)ove«mmun Press, Jammu for publicaticn in the next issue
of Government Gazelte,

4, President, District Bar Association, Kishtwar. o

5. CPC e-Courts High Court of J&K Jammu for uplozding on the official
web< 'te

8, M. Vishai hugh, Advocate

...... for mformatior, and necessary action,

2
P I e A, -

\ -
Registrar w {Adm.)

e

i




HIGH COURT OF JAMMUYU AND KASHMIR AT JAMMU

(Fxevcising powers of Bar Conneit under Section \d of the Advocates Act, 1961)

kosk ok

NOTIFICATION

No: 7/ Dated: _2g-/»2c2e

,_-_

Provisional admission as an Advocaie, granted under the

Advocates Act, 1957 in favour of:
Myp, Senjay Kamay

s/ Kedar Math
B Viltnpe Bibrotta, Tehsil & District Deda

ﬂ

vide Notification No.1664 dated 05.03.2018 has been declared as

Absolute/Final.

iy Qrder )
) ) ”"W\ .r' .
(\’Iohammmﬂsm Beigh)

Regmz ii (Adm.)

—

™

] s e S r T .
Nor ey .f.n;-/ (/" Dated: A5 [ e T
/

Copy forwarded to the! -

1. Prinf‘ipal District and Sessions Judge, Bhaderwah.
¢ Secretary, Bar Council of india, New Delhi.

3, Mu nager. Government Press, Jammu for publication in the next issue
of Government Gazette,
4, President, District Bar Association, Doda
5, CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂcml
- website.

6. M. Sanday Bamar, Advocate
...... for information and necessary action.
5
AA
Ty r«"‘f@'\/‘ >

e

K WMMF (A(Em )
1.~




HIOH COURT OF JAMMU AND KASHMIR AT J AMMU

(Exereising Dowers of Bar Couneii nader Section 54 of the Advocates Act, 19601)
skl R

NOTIFICATION

No: /72 Dated: AL (o0

[T SN SRR

Provisional admission as an Advocate, granted under the

Advocates Act, 1951 in favour of:

M. Aquib Jayuad
S/ Javaid Alied i han
1/ Whan Mohalla, Souih Srinagar

virle  Notification No.1521 dated 02.03.2018 has neen declared as

Absolute/Final.

(Moham wad Yasin Beigh)
Reglﬁﬁ‘iﬁ}‘ (Adm.)
W

S S O B et o A e T

3] ¢ [ 2 - o t - .
No: 00 Snl il / ([ pated: PR Sl Al
{
Copy forwarded to the: -

1. Principal District and Sessicns Judge, Srinagar.

- Secretary, Bar Councilt of India, New Delhi.

Manager, Govermnment Press, Jammu for publication in the next issue

of Government Gazette.

4. Pragident, Bar Association, High Court of J&K, Srinagar.

o, CPC e-Courts High Court of J&X Jammu for uploading on the official
website.

3, viv, Aquih davaid, Advccate

for information and necessary action.

Al

A ' ;

kN
5

Registrar (Adm.)

o7y
Jy

Loy )
/(“ \ ,/\\.\




HIGH COURT OF JARTVE AND KASHMIR AT JAMMU
(Exercising powers of l"u m'nui under Section “‘\ nf the Advocates Act, 1961)
dog sk :

NOTIFICATION

No: /1 Dated: ~g./2-2c2x0

Orovisional admission as an Advocate, granted under the

Advocatas Act, 1961 in favour of:

Vi, Feonat Anes
€3/ /\glsiiii Aziz Bhat

I’\‘ ‘c“/
P
N :
-

seeen Colony, Peer Bagh, Srinagar

vide Rolification No.895 dated  17.10.2618 has bheen deciared as

Absoputadimal

oy Order \ P
A N

ot e ., e .
RN g . -
(Mohammad Yasin Beigh)
Registrar {AGo )

are
Mo ;;z_:j__-_;i/_é;j;__ Dated: _)-L-Jo "2el0
Copy forwarded to the: -
Principai District and Sessions Judge, Srinagar.
2. 560 -uta: J, Rar Council of India, New Delhi.
Manager. Government Press, Jammu for pub| lication i the nexd issue
of C—mve; nment Gazelte.
If’x“(fzsicimht par Association, High Court of J&IK, brinagar.
53 Crn o-Courts High Court of JAK Jammu for uploading on the oiicizl
webs%%f’:
&, Vis, Fecnnt Avl, Advocate
...... for information and ne ary action.
{ ;
ra ‘W «,/*f/«‘ i o
Registrar {Adm.)
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HICGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exereising powers of Bar Cenncif under Section 58 of the Advocates Act, 1961)
. ROk

NOTIFICATION

No: _“//5 Dated: ) €15 Deove

%

Frovisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mudasie U Qusim Mir
S/ Miv Mohd Qasim
R/G Guudi Dachna, Vill, Gojar Pati, Bandipor:

vide Notificalion Mo.84 dated 17.06.2619 has been declared as

Ahsolute/Final.

By Oraer \ NPV
I g
BV s T \.W“M..«—“/* A .

(Mohammad Yasin Beigh)
Reui%ﬁmr {Adn.)

s I S ) NP Pl e e
Mot DD IR A pated: AL ) Do
vAS

Copy forwarded to the: -

—_n

Principal Dislrict and Sessions Judge, Bandipora.

Secretary, Bar Council of india, New Delhi.

Manager, Government Press, Jammu for publication in the next issue

o( Government Gazette,

4. resident, Ristrict Bar Assaciation, Bandipora.

3. CDC e-Courts High Court of J&K Jammu for upioading on the official
websilo,

8. Mirs Mbndasiv Ui Qasim bir, Advocate

...... forinformation and necessary action.

N

(e

—. o
{Mp&u ?&‘@(dm )<

(¥~




HIGH COURT OF JAMIMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couneil under Section 58 of the Advocates Act, 1961)
g g

NOTIFICATION

No: 5249  Dated: li-/2-2020

Provisional admission as an Advocate, granted under the

Advocaies Act, 1961 in favour of:

Mir. Havees Aloiad Shab
5/4G Mobd Amin Shah
/€ Mai Basti, Tehsil Qaimol, District Kulgam

vide NMNeltification No.558 dated 07.08.2018 has been declared as

Absolute/Final.

Fy Order \
— - AN e
(Mohammad Yasin Beigh)

Registrar (Adm.)

N

By e 80y VT : l .
No: L0122 t-Ppatea: [1—12 ~ 2a2c

Z Lon

Copy foerwarded to the: -

Principal District and Sessions Judge, Kulgam.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publlcatlon in the next issue
of Government Gazette. A

4. President, District Bar Association, K. 3

PO - ); urts High Court of J&K Jammfrgfo, uploading on the official
wehsite,

M. Bavees Alad Shah, Advocate

tor information and necessary action.

CR

(@1

<

: A
‘\ — et
il

Ty N
Registrar (Adm.)

.'“"y)// g
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GH COURY OF JAMMU AND KASHMIR AT JAMMU
{(Ex

ereising powers of Bar Couneil lill(lL‘E Suiwn 58 of the Advecates Aet, 1961)

MOTIFICATION

No: S Dated: Q- /2> - 20 20

Provisional admissicn as an Advocate, aranted under the

Advocates Act, 1961 in favour of

1’&/27- ow
R - B |

m e B
\“’/ﬁ,’

vide Nolificalion No.i211 dated 19.11.2018 has been declared as

H

l/u I ,3
e \.h ;)uu! 183

5;5” ;£ E;f..vﬁiai ,
fee Mol Dhandrath, Ramban
AL By ant Nagar Janipur, Jammu

15

T bmam g b g AT
Absoline/Final,

(.Z

Hy Order _ ! ’
e = \ o] (A

(\Emmnmm Casin umwh\

Registi rar (Adnt.j

. ‘h

S /

[0 DAV I 7Y // T S

Moo o U T Y Dated: S5 /20 20 e

Cony forwarded o the

1. Frincipal District and Sessions Judge, Ramban.

secreiary, Bar Council of India, New Deihi,

3 Matcer, Government Press Jammu for publication in the nex! issue
i Government Garzelie,

4. U;(- ident, District Bar Association, Rambzy

b, A'C e-Courts High Court of J&K Jammu fo. uploading on the official

weabaite
B3

i, edesh Nineh, Advocate
orinformation and necessa ry action,

%\ 4

=y N\ e
ﬁenmn"w {Adm.)

ey
7

i) .
S




HIGH COURY OF JAMMNMU AND WASHMIR AT JAMMU

(Fvercising powers of Bar € aunnl under Section 58 of the Advocates Act, 1901)

aeoshk ook
koo

MOTIFICATION

No: /¢ Dated: _og /> -2ove

iProvisional admission as an Advocale, granted under the

Advocaies Act. 1961 in favour of;

penstd B han

ey ;.im* i hohan

Prangs Pors, Hapgaa, Tehstl Kokernag, Ananinag

vide  Notification MNoe.d905 dated 16.03.2018 has been declared as

Absolute/i“inal. E
By CGrder ‘ 5‘ o
—y AN T

(Mohamwmid Yasin Beigh)
Registrar (Adm.)

(‘)1/

- ey / ) . [ ” I WS ~

Mot ool oo/ (/’_/ Dated: 2% ) D) )

N -

Copy forwarded to the: -

1. “rincipal District and Sessions Judge, Anantnag.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Governiment Gazette,

A, President, District Bar Association, Anantnag.

5. CPC e-Courls High Court of J&K Jammu for uploading on the official
wabsite.

6. Mo Owas Alsd Wlinn, Advocate

for information and necessary action.

g\
\ |
\ /«q‘/w\w

Regist ST TAdn)y

S

e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Facreising powers of Ray Council under Seetivn 58 of the Advocates Act, 1961)
E i

NOTIFICATI G

No: “f1 4 Dated: L D020

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

P Aoesal Asinm

' "‘ "14P:
: "v/f:fj Vi ‘L

-

\ b Ashom , ‘
/00 fghat £odony near Fire Siation Upiversity Road Bhaderwakb, Doda,
AP Repnzanpura oear Kid Goab, Javipur, Jamma

e

L.} ha

vide Motification MNe.s7¢ dated 05.12.2005 has been declared as

Absolutae/inal.

By Ordey A,

ik s W

,'
(Mohawmniad Yasin Bugh)
Registrar (Adm.)
I -
)

£

No: o0 ':// ,/’ Dated: .0 /2 /e Jo

Copy forwarded t{3 the: -

. FPrivcipal Districl and Sessions Judge, Bhaderwah.

2 Secretary, Bar Council of India, New DPIHI

3. ?\4'";;:::1:1(;‘»., Governmeant Press, Jammu for publication in the next issue
nf Government Gazette.

4 sident, District Bar Association, Doda.

a. e-Courts High Court of J&K Jammu for uploading on the official

it._u(e.
6. Wiy, Ansal Astam, Advocate
Aor .nh_zm ation and necessary action.

-
J

~y \\ S e
Rcuma aF (Mim )

e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: _ A97F  Dated: p 2 - /2.2020

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Meenu Padha

i3/ Mahesh Padha

R/G Viilahe Battal, Tehsil Bajalta, Distt. Udhampur

AT ELMo.216, Dhavan Niwas, Mohalla Bhartiyol Opp. Jaihind Bakery,
Raghunath Bazar, Jammu

vide Notification Neo.1382 dated 04.01.2019 has been declared as
Absolute/Final.
By Order .
. O e
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: LALC3- (Jﬂ///f Dated: 22 -[2-)0)o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. Fresident, District Bar Association, Udhampur.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

G. Vis. Mieenu Padha, Advocate

...... for information and necessary action.

1
(W)

= - ' Rl T
ﬁeglstmr (Adm.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No:  AG4  Dated: 22 179090

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nepa Sharma

D/0 Daaramvir Raina

/O Basti Ram Nagar, Badyal Brahmina, R.S. Pura, Jammu

vide Notification No.1360 dated 03.01.2019 has been declared as
Absolute/Final.

By Order .
(Mohammad Yasin Beigh)

Registrar (Adm.)
RVl

No:"22)9 7. 202{//-:/9 Dated: 92— 12-20) 0
Copy forwarded to the: - '

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Neha Sharma, Advocate

...... for information and necessary action.

@R -

o
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i@gistrm.) '
N



HIGH COURT OF JAMMU AND KASH] MIR AT JAMMU

(Exercisin(r powers of Bar Councij under Scction 58 of the Advocates Act, 1961)
~l \’z b .

NOTIFICATION

No: &%  Dated: 2202900,

Provisionali admission as an Advocate, granted under the
Advocates Act, 1961 in favoyr of:

Mr. Rohit Jalotra
S/G K awaljit Jalotra
R/G Rangpur Basti near Holy Cross Convent School, R.S., Pura, Jammu

vide Notification No.1296 dated 02.01.2019 has been declaréd as
Absolute/Final.

3y Order k—d( :
O e
(Mohdmma Yasin Belgh)

Registrar (Adm. )

D

No: )Z 4 ﬁé/é_f) Dated: 20 -/0-2o)p

Copy forwarded to the; -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂf‘:al
website.

6. Mr. Rohit Jdl()llfl Advocate

....... or mformatlon and necessary action.

Ragm uk"(m.)

WN -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961}
shoskow

NOTIFICATION

No:  09Y  Dated: 27-/2 3e2

Provisional admission as an Advocate, granted under the

Advocates Act. 1961 in favour of:

Ms. Shivalika Bakshi
D/ Lokesh Kumiar Sharma
/G 255/A, Gandhi "‘«Lw.u,Jammu

vide Notification N6.207 dated 29.05.201%5 has been declared as
Absolute/Final.
3y Order | .
: W"/—-—”""
(Mohamﬁ"i’:iﬁ;sm Beigh)
Registrar (Adm.)
N/
No: ,M_#/Qﬁ 7 /L- PDated L2~ /2 020

Copy forwarded {o the

—_—

Principal District and Sessions Judge, Jammu.,
Secretary, Bar Council of India, New Delhi. _
Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
President, Bar Association, High Court of J&K, Jammu. .
CrPC e-Courlts High Court of J&K Jammu for uploading cn the official
webnsite,
Ms. Shivalika Bakshi, Advocate

..jor information and necessary action.

~
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Registyar ( ;(im.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

7

No: /j;‘)}f‘é’?f% Dated: 22-0 D)o

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. sameeksha Gupta
B/G ek Chand Gupta
R/Q 3753/D, Gandhi Nagar, Jammu

vide Notification No.138 dated 18.06.2019 has been declared as
Absolute/Final.

3y Order !

y WM/-’.“"

e . .
(Mohamm? asin Beigh)

Registrar (Adm.)

4 O

Mo: 22779 ~z§)7)]/c/ /> Dated: 20 )2 -00)0
Copy forwarded to the: - '
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, Bar Association, High Court of J&K, Jammu.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website. :
6. Ms. Sameeksha Gupta, Advocate

...... for information and necessary action.
\

\

—y - \\,_,/"10"“”‘
RegistragfAdm.) =
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok F

NOTIFICATION

NoO: 56’2_ Dated: 22-/2 0600

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Adeep Singh

S/0 Kuldeep Singh

WO Shamili (Zangli) Doda

A/P nar Singh, Gali Panjtirthi, H.No.15, Jammu

vide Notification No.1107 dated 17.03.2016 has been declared as
Absolute/Final.

By Order .
7 O~
(Mohamurad Yasin Beigh)
Registrar (Adm.)

h~
No: 2 2.} 2 77//;{ -/’ Dated: 22 ~12-0 0)n

opy forwarded to the: -

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Adeep Singh, Advocate
...... for information and necessary action.

C
1. Principal District and Sessions Judge, Bhaderwah.
2
3

S

Registrar (Adm.)~"
f‘)r)//
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

RYRORNN
sk sk

NOTIFICATION

/7} / . ) % E ¢ A
o/ Dated . ‘A'f?,»’?- -/ 2D )

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mehammad Sagib Shah
5/0 Gh Hassan Shah
R/G Bomal, Sopore, Baramulla

vide Notification MNo.1765 dated 30.03.2019 has been declared as
Absolute/Final

By Order \ N

\H« A
(Mehamibrad Yasin Beigh)

Registrar (Adm.)
0,

1

. YN ~ ' 5 T
Mo oo/ f, - [’ ~/~' Dated: /2. )220

Copy forwarded to the -

1. Principal District and Sessions Judge, Baramulla.
2. secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K Jammu for uploading on the offlolal
website.
6. Mir. Mohanimad 5aqib Shah, Advocate
...... for information and necessary action.

AN

-
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S
Registrar (Adm.) ~
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(IExercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
o .

NOTIFICATION

No: (%7(? Dated: 2.2 -/ 255,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sandeep Singh Somaria
B/ Kapoor Singh Somaria
R/CG 797/B, Subash Nagar, Royal Chowk, Jammu

vide Notification No.1685 dated 30.03.2019 has been declared as
Absolute/Final.

By Order ‘
\-a/' st
' (qmmmd Yasin Beigh)

Registrar (Adm.)
%

No: 12 1 $A. Cf—j/él /«bated: A2 /) ~2ade

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi. .

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette,

4. President, Bar Association, High Court of J&K, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Mir. Sandeep Singh Somaria, Advocate

...... for information and necessary action.

(o]
.

-~ 10N ‘M
Regusfras (Adm. )

%Y
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

dok ¥k

NOTIFICATION

No: /79  Dated: 22-/2 2000

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Bilal Ashraf Malik
S/ Mohd Ashraf Mahik
R/G Seru Guwa Dangerpora Dist. Raramulla .

vide Notification No.780 dated 19.09.2019 has been declared as
Absolute/Final.

dy Order :
! — o ST
(Mohamniad Yasin Beigh)

Registrar (Adm.)
%

No: 221 51-S7[¢-P Dated: 22./2-2 020

Copy forwarded to the: - |

1. Principal District and Sessions Judge, Bd/i&\'mulﬁ@x
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
ol Government Gazette.

4. President, Bar Assaociation, High Court of J&K, %a,&amtﬂﬁi '

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
websiie.

6. Mr. Bilal Ashraf Malik, Advocate

...... for information and necessary action.

1

. ' onn
f{e.éistra dm.) —
e
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HIGH COURT OF JAMIMU AND KASHMIR AT JAMMU

(Iixercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ook e

NOTIFICATION

No: (4 74 Dated: 2212 9020

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Surbhi Sharma
/G Ajay Sharma
R/O H.No.3, Extn.1, Bansant Enclave, Trikuta Nagar, Jammu

vide Notification No.1687 dated 30.03.2019 has been declared as
Absolute/Final.

By Order .
(Mohalm asin Beigh)

Registrar (Adm.)

‘No: 77\"1(—5//5-'PDated: 22122020
Copy forwarded to the: - |

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi. :
Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

G. Ms. Surbhi Sharma, Advocate

...... for information and necessary action.

LN —

St

Registrar (Adm.)
(?’)/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
gk ok

NOTIFICATION

~
No: O7F Dated: 22.-/2-20)0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Myr. Amit Kumar Sharma
5/ Tara Chand
R/O Village Rah, P/O Rah Salyote Tehsil Akhnoor, District Jammu

vide Notification No.46 dated 07.04.2016 has been declared as
Absolute/Final.

By Order ou»“‘”/

(l\’muim/mz Yasin Beigh)
Registrar (Adm.)

No: 2 L] l/@,// S;//i ;P Dated: 22 -/2-)c)o
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, Bar Association, High Court of J&K, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the" official
website.
5. Mr. Amit Kumar Sharma, Advocate
...... for information and necessary action.

t
\ o
emstra Adm.) °




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* ok ok

NOTIFICATION

No: 5 F~ Dated: 22-/2.-200¢

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Amandeep Bhagat

5/ Gia Prakash Bhagat »

R/O Village Kangar, Tehsil. Bhalwal, Distt. Jammu,
AF H.No.315/5, Lakker Mandi, Janipur, Jammu

vide Notification No.45 dated 07.04.2016 has been declared as
Absolute/Final.

By Order N
- o
(Mohammad Yasin Beigh)

Registrar (Adm.)
7

No: /21/ ﬁ ’4(‘/*,;3 (/w/(f-"PDated: s 12 - 2020

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secrelary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Amandeep Bhagat, Advocate

...... for information and necessary action.

\
- \_,/70\'“ ‘/:,“,_,
Registrar (Adm.)
>

\ 2




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ok e

NOTIFICATION

No: _ A 75 Dated: 22122090

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of

Ms. Shahana Rainga

/O Mushtaq Ahmad Raina

R/G Azadpora, Anantnag A/P Lazibal, K.P. Road, Anantnag

vide Notification No.174 dated 18.00.2019 has been declared as

Absolute/Final.

By Order B
(Mohamn asin Beigh)
Registrar (Adm.)
A3

N

No: X212 4-773 /CL’P Dated: 22 /29050 pm
< f—
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. secretary, Bar Council of India, New Delhi,

3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ws. Shahana Raina, Advocate

...... for information and necessary action.

]
(Vs

Registrar (Adm.)

r)z/q

\ab




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

{(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
gosk e

NOTIFICATION

NO: (5 7l Dated: 22.-/2-9:00

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Diksha Mehra
B/O Pawan Kumar
R/O H.No.35, Lane No.4, Extn. Basant Nagar, Paloura, Jammu

vide Notification No.1668 dated 29.03.2019 has been declared as
Absolute/Final.

By Order _—
(-‘-"7 . "’t pmw e
(Mohamm? asin Beigh)

Registrar (Adm.)

OV

Ny e } <y ! k L4
No: L2119 -2 [4/ £op Dated: 22 -/2-2000
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu.
5. CPC e-Courts High Court of J&K Jammu for uplcading on the official

website.

6. s, Hilssha Mehia, Advocate
...... for information and necessary action.

oY ~1 o -
Reg;su\’zﬁ‘f(Adm.) -

Y-~




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)

s sk
ook ook

NOTIFICATION

&

No: /4 77  Dated: 228p-)c0~

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Zeenat Amin

/O Mohammad Amin Bhat

R/OQ Chandsooma Kansipora Bilalabad colony near Railway Station
Baramulla.

vide Notification No.524 dated 10.07.2618 has been declared as
Absolute/Final.

3y Order oy
(Mohamurs asin Beigh)
Registrar (Adm.)

(}L///

No: /1 EY- 12 )P pated: D222 0000

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President, District Bar Association, Baramuila.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Leenat Amin, Advocate

...... for information and necessary action.

W=

ok

/""\,.' e o™ "
Registrar (Adm.)

)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
oo sk

NOTIFICATION

A

No: £ )2  Dated: 2> -/» 2m0a

7

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Sadaf liyas Khan

D/O Mohammmad Hyas Khan

R/Q Kralpora, Madina Colony, Kanipora, Link Road, Phase-2",
Lane-§, Budgam

vide Notification No.607 dated 08.08.2018 has been declared as
Absolute/Final.

By Order
A dww/

( Mohamnﬂiﬁi’asm Beigh)
Registrar (Adm.)
<)7/ﬁ
No: 22 /i /. / P Dated: )2 - /2 -0¢)(C
Copy forwarded to the. -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Sadaf Hyas Kioan, Advocate

...... for information and necessary action.

N
L e

Reﬂnsti ar (Adn.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ok ok
NOTIFICATION
4 -y, o . .
No: e, Dated: 22-19.92/20

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Arshed Aziz Khauw

S/O Abdul Aziz Khan

R/O Village Manyal, Tehsil Thanna Mandi Rajouri
A/P Ward No.7, Khan Mohalla, Thanna Mandi Rajouri

vide Notification No.121 dated 17.06.2019 has been declared as
Absolute/lFinal.

By Order ,

(Moham maJlX/’gn Beigh)
Registrar (Adm.)
| N
No:? o752 (?;)Q:i = r Dated: 27 -12-20)0
!

opy forwarded to the: -

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

C
1. Principal District and Sessions Judge, Rajouri.
2
3

4. President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Arvshed Azie IKhan, Advocate

...... for information and necessary action.

CAn

L 4 -
| ,@gistr TAdm.) ~

N
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HIGH CGURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council undel Sca tion S8 of the Advocates Act, 1961)

.........

NOTIFICATION

F.id

No: () 7 Dated: 22-/2 2¢20

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mobsin Nabi Mir
S5/CG Gh Nabi Mir
R/G Turkawangam Shopian, Tehsil Chitragam, District Shopian

vide Notification No.62 dated 17.06.2019 has been declared as
Absolute/Final.

By Order 1
, e e

(Mohalnmad Yasin Beigh)
Registrar (Adm.)

| ho
Y o G (g d V N : ‘
NO:ZZ.C" ﬂ ('7 -/ (-/ / (i T/f‘-) Dated: )-2 P ")\(3/’”0
Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian. i
2. Secretary, Bar Council of India, New Delhi. i
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
President, District Bar Association, Shopian
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mur. Mohsin Mabi Mir, Advocate
...... for information and necessary action.

o

}

Rconsirm (Adm )"’“’”"
N




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councit under Section 58 of the Advocates Act, 1961)

,,,,,,,,,

NOTIFICATION

No: /A /Y Dated: 22./2 2000

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Arifa Majeed
D/G Ab Majeed Lone
R/O Gazi Chowk, Singapora, Kalan, Baramulla
vide Notification No.1638 dated 28.03.2019 has been declared as
Absolute/Final.

By Order '
k/d//ﬂ&/\w -
(Mohamm‘a Yasin Belgh)

Registrar (Adm.)
‘7'7/
No: / JOHD- ";// fw Dated: <X - /2. 2020

Copy forwarded to the -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
President, District Bar Association, Baramulla.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Arifa Majeed, Advocate
for information and necessary action.

N

& i
e O

Reﬂ%i ‘\l' (A dm.)
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HIGH COURT OF jANMMU AN KASHMIR AT JAMMU

(Exercising powers of Bar Couancil uudu Section 5§ of the Advocates Act, 1901)

NOTIFICATION
No: /£ AH Dated: 27 ./5 20 4

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Waseem Shamas
S/G Shamas Ud Din Bar
R/OG Banday Mohaila, 'Tehsil Handwara, District Kupwara
vide Notification No.161 dated 18.06.2019 has been declared as
Absolute/Final.

By Order \x\ \

O~

/1
(Mohmnnmd Yasin Belgh)

Registrar (Adm.)
-

=y

I .

,’l ‘:—"V_T_‘ ;/‘V B Y o = ” .
No: £ ..¢C v;f 7 ""3)45/[ ~/‘f Dated: 22 - 12 - s Ve
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Courcil of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Waseem Shiamas, Advecate

...... for inforrnation and necessary action.

ol
e G«l\__‘f__,. .

iz (‘mstrm (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excreising povers of Bar Council under Section 58 of the Advocates Act, 1961)

) :
ORI
I N

MOTIFICATION

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;
Mr. dpead Afvwad Kumar
S/G AL WMajid Kumar
R/C Kwnar Mohatla, Rafiabad, Rohama, Baramulla
vide Notification No.53 dated 14.06.2619 has been declared as

Absolute/Finai.

——

By Order { =
! A/~ P
o SR NG A ) .
(Mohammmﬁgn Beigh)
Registrar (Adm.)

Yy

No: 2/ 6570/l f Dated: X2-/2 2ol p

Copy forwarded to the: -

(s Principal District and Sessioris Judge, Baramuila.

2, Secretary, Bair Council of India, New Delhi.

3 Manager, Government Prass, Jammu for publication in the next issue
of Government Gazetie.

b President, District Bar Association, Baramulla.

5. CFC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. e, Ubeod Anmad Komar, Advocate

. for infermation and necessary action.

i
N
/’"”'_? G T

’m*’ "‘ e N T
Registrar (Adm.)
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S COURT OF JAMMU AND KASHMIR AT JAMMU
il

(" xercising powers r)i Bar Council undey Section 38 of the Advocates Act, 1961)
kool ok

NOTIFICATION

No: to3 Dated: &-/2)600

FProvisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ulfat Mohi Ud Din
/G Gh Mol Ud Bin Yatoo
R/ Drussu, Pulwams

vide Notification MNo.1%64 dated 15.03.20i8 has been declared as
Absolute/FFinal.
By Ord@r R\ ' \

. RO DT
(I\/!()h,umndd Yasin Beigh)

Regis és ar [(Adm )

.

No: [ 7 C ff’ *}7/;{:7/&;,9 pated: JN-/2- D 027

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K Jammu for upioading on the official

Dsite
g, UMail Mohi Ud Din, Advocate

...... for information and necessary action.

§ 1
:,:—- ™y ‘ \" B e % A
Registrar [Adm. )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)

koskoofe

MOTIFICATION

No: 508 Dated: 2./ 200

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
M% Sabiva Mu

O Noor Ud # )
,:,»'\/u 19-Abu Baker “Z"f;oiolfay Mayak Bagh Matipora, Srinagay

iee

vide Notification MNo.147 dated 18.06.201¢ has been declared as

Absciute/Final.

By Order \ )
— -1 s NI e "'«

(Mnhamnnf’f‘? asin Bewm

Registrar (Adm.)
N

Dated: 2L /2 Jola

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Deihi.

3 Manager, Government Press, Jammu for publication in the next issu
of Government Gazette.

4, President, Bar Association, High Court of J&K, Srinagar. |

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .

G, M. Sabiva Babeen, Advocate

. for information and necessary action.

£
£ N o QUSNS
}d\mp Ay (Adn.)
[GA /
54
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

7 ‘/,’ , . - . ‘ .
No: 0 Dated: // /o or2e

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sheeba Ashiag

DG Ashiag Abmad

R/IO Hyderpora, Bye-FPass Chowk near Al Hyder Complex, Budgam
A/P Naik Bagh, Natipora, Srinagar

vide  Notification ™Mo.{72 dated 18.06.2019 has been declared as

Absolute/FFinal.

By Order \\ A
’ AT

~7
(1\/10!;:1111111 ad Yasin Beigh)

Registrar (Adm.)
N

)

No: 22082 - 6 /f / ' Dated: 40 - /) D2de

Copy forwarded to l.he. -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for pubiication in the next iscue
of Government Gazette.

4. President, District Bar Association, Budgam.

o. CPC e-Courts High Court of J&K Jammu for uploading on the official

websile.
0. Ms. bheebs Ashifag, Advocate
Cdor information and necessary action.

DA

e . = 4 A "
. I e N
Registrar (Adny.)



HIGH COURT O JAMMU AND KASHMIR AT JAMMU

(Tixercising posevs of Bar Council under Seetion 58 of the Advocates Act, 1961)

sl b
B

NOTIFICATION

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Nir. Mobid Saifullab Reshi
5/0 Mansoor Ahmad Reshi »
R/ Padder Pora, Reshi Mihalla, Tehsil Herman, District Shopian

vide Notification No.1575 dated 05.03.20i8 has been declared as
Absoiute/FFinal.
By Order \ ;

" \\,,/"’”TWM/TA
(Mohammad Yasin Beigh)

Registrar (Adm.)
N

No: /.. (‘“f ey /ff/U Dated: /2 -/ D =000

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Shopian.
5, CPC e- C(,urtc High Couit of J&K Jaminu for uploading on the off;bfa.
- website.
0. Wr., Moid Saituliah Reshi, Advocate

...... for information and necessary action.

A}

,,,,,, N /.&(‘ru \A,,—/-“'
A{QUE‘, ray U‘dﬁﬁ } o
)’_ //

»
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
B

NOTIFICATION

No: AA2  Dated: 221 2ee

Provisional admission as an Advocate, granted under -the
Advocates Act, 1961 in favour of:
Ms. Badar Ul Nissa
D/ G!x. Mohd Wani
R/O Mew Colony, Batwara, Srinagar
vide Notification No.543 dated 07.08.2018 has been declared as

Absolute/Final.

By Order \ ,

\{l/”r O
r/"" -
(Mohammad Yasin Beigh)

Registrar (Adm.)
h

No: ) 03 g J/{///{/l f./') Dated: 22 ~[2-)05)0
et

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, Bar Association, High Court of J&K, Srinagar.

o. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Ms. Badayr Ul Nissa, Advocate
...... for information and necessary action.

-~ \ P 32 et e

~
Reﬂlstr ar (Adm )
D



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Ixercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
qosk sk

NOTIFICATION

No: A~/ Dated: 22 /99594

Provisional admission as an Advocate, granted under _the

Advocates Act, 1961 in favour of:

Ms. burichaab Ishtiyvag
D/ﬁ Hsh(‘i‘ i '1 .“mkun ‘*almi

vide Notification No.59 dated 14.06.2019 has been declared as
Absolute/Final. '
By Order »

e
‘o
(Mohamnrxd Yasin Beigh)

Registrar (Adm )
N

No: 20 A7 uﬁ/l/ /f Dated: </2~]2 -)n)d A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, Bar Association, High CoultofJ&K Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂmal
website.

6. Ms. Surkhaab kshtiyaq, Advocate

...... for information and necessary action.

. ‘ _—1 (;._,-,‘f" !
ﬁ?gistgr(Adm.),/

Vard .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councii under Section 58 of the Advocates Act, 1961)

ok o

NOTIFICATION

No: o0  Dated: 22119000

Provisional admission as an Advocate, granted under ‘the

Advocates Act, 1961 in favour of:

Mr. Anoop Singh

510 Kulbir Singh

[N

RO Village Loudhva, P/G Khaned, P/S Basantgarh (Ramnagar),
Udhampur

vide Notification No.1241 dated 01.01.2019 has been declared as
Absolute/Final.

By Order | k \

( mmmmad Yasm Belgh)
Registrar (Adm.)
Y
\h/
No: 20042 4 f/r’ ” Dated: 292 /2 -) »)

Copy forwarded to lne.

Principal District and Sessions Judge, Udhampur.

1.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Udhmapur.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

G, M. Anvop Siugh, Advocate

...... for information and necessary action.

(/\/\ 'u\-/)\
Reﬂlsims (Adm.) ~

!
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UGH COURT OF JAMMYU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
B

NOTIFICATION

Mo: 059 Dated: 27129000

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aamiv Al Sheildh

/O Al Mohammaad Sheikh

R/Q Khanpora, 'FTeali Mohalla, Tehsil & District Baramulla

vide Notification No.54 dated 14.00.2019 has been declared as

Absolute/Final.

By Crder

(ﬁg}mmm S Vasin Beigh)

Registrar (Adm.)
N

TIEY A« e 4 37y W <& -
No: <4 L7 ,Z/ -~ 0 /_/) Dated: /.2~ [2 -2 2.0

Copy forwairded to the: -

Princiost District and Sessions Judge, Baramulla.

Secretary, Bar Council of India, New Delhi.

Manacer, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. Presi-lent, District Bar Association, Baramulia.

5. CPC -Courts High Court of J&K Jammu for uploading on the official
webasaila,

6. Mr.  aie Al Sheikh, Advocate

...... for information and necessary action.

LM

[y
!
LA

.‘ ./TW p——T
Registrar (Adm.) -

‘}, ~
Pl o
f/




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
dockook

NOTIFICATION

7 o~
Vs >

No: ("95K Dated: 22-/2 0020

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Abid Nazir Pathan 5adozi
S/0 Mubammad MHazir Patahan Sadozi
R/O Niloosa, Boniyvar, Baramulla

vide Notification No.955 dated 21.08.2017 has been declared as
Absolute/Final.

No

By Order )
y O T

(N/I?(n:imma Yasin Beigh)
Registrar (Adm.)
N

9N a1 . 29 )
A0 0T // ) Dated: _Z2./2-200p

Copy forwarded to the: -

1.

3.

B

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
President, District Bar Association, Baramulla.
CPC o-Courts High Court of J&K Jammu for uploading on the official
websile.
M. 4 id Hazir Pathan Sadozi, Advocate
...... for information and necessary action.

ank o
Remstra dm.)

e

3
A A
M




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couneil uudu Section 58 of the Advocates Act, 1961)

NOTIFICATION

Mor /27 Dated: /4-/2-200

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Aamir Hussain Rashi

5/ Ab Rasivid bashi
R/O Now—nora, Jagiv, Baramulla

vide Notification No.102 dated 17.06.2019 has been declared as

Absolute/lFinal.

By Craer

ey O (W,,.,,

(Mohammadvasm Belgh)
Registrar (Adm.)

r)/_)v//
No: /{06 f'.,’f/[,f/') Dated: [ -/2 - 0¢0 o

Copy forwarded to the: -

1. Princinal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. Presidant, District Bar Association, Baramulla.

5. CPC »-Courts High Court of J&K Jammu for uploading on the official

websife.
6. My, < air Hussain Rashi, Advocate
...... for information and necessary action.

A
\
\

S, AN -
Reglstl ar (Adm )

YV

/ ]/'
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HIGH COURT OF JAMMYU AND KASHMIR AT JAMMU

(Kxercising powers of Bar Council under Sectinn 58 of the Advocates Act, 1961)

NOTIFICATION
No: (17 & Dated: /-2 -0

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Saba Yascen
/O Mohd Yascen Ganie
R/O Hamdania Colony, Sector-02, H.No.515, Bemina, Srinagar
vide Notification No.515 dated 10.07.2018 has been declared as
Absolute/Final.

By Order 3 i
/’\{/‘/\ /
(Mohammad Yasin Beigh)
Registrar (Adm )
/j -~

No: // ),///Dated [ G2 Do)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, Bar Association, High Court of J&K, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6, Ms. Saba Yaseen, Advocate

...... for information and necessary action.

,,a.-_«:y

N

chlsil ar(?&dm.) -
by




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exereising powers of Bar Council under Section 58 of the Advocates Act, 1961)

KON
© Nk

MOTIFICATION

No: 25 Dated: 1975 9000

(ol S s

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Haroon Rasheed
S/ Abdur Hasbeed Khan
R/O Ganjipory, Burau, Pattan, Baramulla

vide Notification MNo.{28 dated 17.06.2019 has been declared as

Absolute/Final.

By Order 4 \

o ST e

(T‘Vlolmmnmd"Yf!sm Beigh) -
Registrar (Adm.)

. ()')’,//
No: 2} /- m'//’l P pated: [ - 1D D0
i 7
Copy forwarded fo the: -
1. Principal District and Sessions Judge, Baramuila.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazetie.
4. President, District Bar Association, Baramulla.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
webhsiia.

6. Mr. Havoon Rashieed, Advocate
for information and necessary action.

L

"

A CAr~""

\
Reﬂlm"al (Adm.) ™
%
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

EE

NOTIFICATION

- Y / D) . . ~ .
No: /)b Dated: /Y% -/2 )o0n

Frovisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rohini Sicaenig
D/ Ved Pralush Sharnia .
R/O H.No.3, Mathura Vihar Mandir Morh, Main Road Roop Nagar,

Javrmu

vide Notification No.72 dated 17.06.2019 has been declared as

Absolute/Final.

By Order ﬁ\ ;

yaapit \ R O e
(Mohamm}d“‘{dasm Beigh)

Registrar (Adm.
gl %(/ )

,
Tt SO o

No: /- /3 -/ ~”‘:‘,»i,f.") Dated: / '/}” /22000

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
5, Ms. Eohini Sharma, Advocate
......for information and necessary action.

{

5
A T

A
o A N, ¥ _
Registrar (Adm.) -
/‘)q-//
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

{(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

-

No: O 2% Dated: [ 10000

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ruaauni Almad Baba
SO Javaid Alnad Baba
R/G 32-Athuda Colony, Dangerpora, Malabagh, near Ingenious School,

Srinagar

vide Notification No.60 dated 14.06.2019 has been declared as

Absolute/Final.

et

By Order \ Sy
. ! T O ,
ras R ;
(I\"loYmmm?lTrml Beigh)
Registrar (Adn.
b
o

3

No: 7 Lo [0 - pated: 19~ {2 D 0)o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.

3. Manager, Governiment Press, Jammu for publication in the next issue
of Governiment Gazette.

4. Fresident, Bar Association, High Court of J&K, Srinagar.

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
5, Vir. Rusani Abhmad Baba, Advocale

......for information and necessary action.

§
Y \ ® O~
Registrar(Adm.) =

17

o~ A




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

sosh
deoshe g

NOTIFICATION

Ne: A~ 20 Dated: /7-/7 J0)¢

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rajat Goswami
5/0 Ashok Kuinar
R/O H.No.46, ¥Ward Mo.3, Krishana Gali, Katra, District Reasi

vide Notification No.73 dated 17.06.2019 has been declared as

Absolute/Fina!.

By Ordear 4

N
e I ! ot CAN T
(Mohammad Yasin Beigh)
Regisirar (Adm.)
qr\//

R e ', ' ; ) ¢
No: ../ 7‘3,’?/~~[‘//=// '/'/'") Dated: /% ~/J 20D 0

Copy forwardad to thé: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette. -
4. President, District Bar Association, Reasi.
b, CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Miv, Haini wioswan, Advocate
...... fur information and necessary action.
\
- . \ RO T
QE,{gZisﬁ‘a‘F(?&(hn,)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
o ok

NOTIFICATION

No: (2] Dated: 9 -1 004

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Faizan Ahmad Ganie
S/0 Nazir Abmad Ganie
R/ORubu Pap=yball, Moominabad, Anantnag

vide Notification No.i31 dated 17.06.2019 has been declared as
Absolute/Final.
By Order \ \

/"T(/\/‘* ol
(Moham mad Yasin Bug,h)

Registrar (Adm.)

No: ) [ (5§ w/ L. f'Dated: ’("7 1 De)o
Copy forwarded to the. -

1. Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.

h

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Anantnag.

o. CPC e-Courts High Court of J&K Jammu for uploading on the official
websne

6. My, faiean Abmad Ganie, Advocate

...... for information and necessary action.

Rl \ 'W‘w)

/
Registrar (Adm )

) e
s
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\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council vuder Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: A20  Dated: 1912 Doda

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

My, Adnan Shabir

S/OQ Mohd Shabir

R/O Bada Kana, Tebsil Thanna Mandi, District Rajouri

vide Notification No.120 dated 17.06.2019 has been declared as

Absolute/Final.

By Order L -

(Mohammad Yasin Beigh)

Registrar (Adm.)
“h

No: £/ (%@ 7- 672’/ li*fDDated: /C?“/Z 200

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. M. Adnan Shabir, Advocate
...... for information and necessary action.

\
]

O

Py S
Registrar (Adm.)

,,’) )/’
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
w kK

NOTIFICATION

No: ﬁ/? Dated: /9-/) 200

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Madhu Baja
/() Natha Ram
R/O Vill. Chak Bala P/O Rathana, R.S.Pura, Jamumu

vide Notification No.1721 dated 30.03.2019 has been declared as
Absolute/Final.
By Order e

(1(4?115111:115@in Beigh)
Registrar (Adm.)
N N~
NG: Z/C//@/’/Qé///@ Dated: /7“ /2 -*2402(1

Copy forwarded to the: -

Principat District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

8, Ms, Madhu Bala, Advocate

...... for information and necessary action.

W N -

NN

<

¥
< —'-ﬁ; ! MW \J\:\-m
Registrar {Adm.)

,.)%/




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council 111'x(l‘er' Section 58 of the Advocates Act, 1961)

P

NOTIFICATION

No:  A&/8 Dated: /F-/2-20)0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rawoof Alunad Kouchey
$/0 Mohammad Altaf Kouchey
R/O Maunduna, Haripora, Kakapora, Pulwama

vide Notification No.474 dated 06.07.2018 has been declared as
Absolute/Final.

By Order ,
. o~
(mammc asin Beigh)
Registrar gAdm.)
LY q//

no: 21 6 FS 7'@4543 Dated: (G~ 2000

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next isstie
of Government Gazette.

4, President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K Jammu for upleading on the official

website.
6. Mr. Rawoof Ahmad Kouchey, Advocate
...... for information and necessary action.

a :
Registrat (Adm.)
e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® &k

NOTIFICATION

Wt

No: &/ F Dated: /Cﬁ.»/'),»),om

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

is. Saliga Sheikh

/O Masood Ahmed Sheikh

R/O Passri, Bhaderwah, Doda

A/P 5-A, Lane No.2, Bhwani Nagar, Janipur, Jammu

vide Notification No.1284 dated 02.1.2019 has been declared as
Absolute/Final.

By Order \

/ QN
( I\Tﬂ?léﬂuﬂal Vasin Beigh)
Registrar (Adm.)
Mo: Z/LH 9 77[//&‘]9 Dated: /C/—V/Z«)(“)(“

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, District Bar Association, Doda.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6, Ms. Saliga Sheikh, Advocate

...... for information and necessary action.

Vet P A% v
Registrar(Adm.) T~

f’),VA
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 19601)

NOTIFICATION

No: A/ Dated: /9- /22000

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Farhat Rashid

D/O Late Ab.  Rashid Rather
R/O Hariparigam, Awantipora, Pulwama

vide Notification No.132 dated 17.06.2019 has been declared as
Absolute/Final.

By Order . 0\/\‘/:'/
(Mohammad Yasin Beigh)
Registrar (Adm.)

/

No: 2| 6‘5 Aﬁ/{ﬂj) Dated: / (//7 - [J)-2020
Copy forwarded to the: - '

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
President, District Bar Association, Pulwama. .
CPC e-Courts High Court of J&K Jammu for uploading on the officiai
website.
6, Ms. Farbat Rashid, Advocate
...... for information and necessary action.

o

o

hl

7
Registrar (Adm.)

Do



\@%

HIGH COURT OF JAMMU ANMND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ok ok

NOTIFICATION

No: &/5 - Dated: /9-/2-)0)0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Sheilh Shahida
D/O Gulam Nabi Sheikh
R/OQ Nambalbal, Pampore, Pulwama

vide Notification No.143 dated 18.06.2019 has been declared as

Absolute/Final.

By Order ) |
’ il o
(Mohammad Yasin Beigh)
Registrar (Adm.)
%

No: 2./651\[/*549//&}7 Dated: /9 — 22020
Copy forwarded to the: -

—

Principal District and Sessions Judge, Pulwama.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue
of Government Gazelte.

President, District Bar Association, Pulwama.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Sheikh Shahida, Advocate

...... for information and necessar; a7~

w’

Registrar (Adm.)
3

il




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: £/ Dated: (912 Jore

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ujala Tabassum
D/0 Shabir Ahmed
R/O V.P.O, Sialna, Tehsil Ramkot, Distt. Kathua

vide Notification No.i292 dated 02.01.2619 has been declared as
Absolute/FFinal.

By Order \ L

Ao~ T
3"
(Mnhammad’ﬁm Beigh)
Registrar (Adm.)

. s
No: 2 e f[‘ / // .;]!r'\’ Dated: fcf) D)o
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Kathua.

5. CIPC e-Courts High Court of J&K Jammu for uploading on the official
website.

5. Ms, Ujala Tabassum, Advocate

...... for information and necessary action.

}
4 ,

3 AT

Registrar TAdm.)

{17




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

se sl o

NOTIFICATION

No: (/7 Dated: /9-/22clo

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

My, Bhumanyu Jamwai
S/0 Pardeep Kumar Jamwal
/O H.MNoe. 186, VPO Raipur, Bantaiab, Jammu

vide Notification No.i647 dated 28.03.2019 has been declared as
Absolute/Final.

e

By Order \ o~ e
/1 AT T

P B S
(Mohammad Yasin Beigh)
Registrar (Adm.)
Sy

No:./ |/ /7 /'/’"";Z,A/«—’f} Dated: / ‘j / ERPrrie
T 7 7

Copy forwarded to the: -

I Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, (Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

8. My, Bhunianyu Janiwval, Advocate
...... for information and necessary action.

ﬂw/"—"

YLV s
Reolbtr ar (Adm Y

e

;/




\t}:(:; |

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scetion 58 of the Advocates Act, 1901)
oo e

NOTIFICATION

No:  # /0. Dated: /%-/2- 0020

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Afroza Gull
D/ Ab Rebuman Mala
R/O Arabal Pulwaia, Mala Molalla, Rajpora, Pulwama
vide Notification No.793 dated 15.10.2018 has been declared as
Absolute/Final.

By Order -
AN b P
(Mohanmmd Yasin Belgh%
Registrar (Adm.)
No: )/ 1070 __377';/1,’“ P patea: _[“ 722020
Copy forwarded to the: -
1. Prinripal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette
4. President, District Bar Aseouatlon Pulwarna.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Afroza Gull, Advocate
...... for information and necessary action.
'% A
kY e
\ g T
Regnsﬂ: ing (Adm ) n -t 2

Dy




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising pewers of Bar Council undu Section 58 of the Advocates Act, 1961)

.........

NOTIFICATION

No: /) Dated: [9-/2 2c2¢

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tabasum Hawmid
130 Abdul Hamid Khan
R/O Bagat Mohalla, Noorbagh, Sopore, Baramulla

vide Notification No.1679 dated 06.03.2018 has been declared as

Absolute/Final.
By Order wl
y N e
(I\/lohammad Yasm Beigh)
Registrar (Adm.)
r},)//.;—"

N b7 YN T (i) ) RS
No: /{2, J/’,// -/’ Dated: / Cf S ,.) s
7 7
Copy forwarded to the: -

Principal District and Sessions Judge, Baramulia.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts High Court of J&K Jammu for uploading on the official
’“bblle |

6. Ms. Tabasum Hamig, Advocate

...... for information and necessary action.

SRS

o >

) A\
\ J\/N
b
,ﬁ..,.) . »ft( VAN

R(‘Ul‘sh a\’(Adm |
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ool
ko

NOTIFICATION

No: 5 Ak Dated: {010 0.0 p

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

My, Noor Mol Magur
S5/0 Ghualan: Michd Najar
/¢ Jeelan Lape N Abwm—:l—Bad Sadrabal, Hazratbal, Srinagar

vide Notification M™Mo.1i61 dated 06.11.2018 has been declared as

Absolute/IFinal.

By Order y e
- \\ , P 7 ST T
(Mohammdd Yasin Beigh)

Registljal (Adm.)
H .)'/V,_,ﬂ- .

&

No: Lo ”f mf(}/ /g/ Dated: f(0 - [0 -2

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.

Manager, Govermnment Press, Jammu for publication in the next issue
of Governiment Gazette.

President. Bar Association, High Court of J&K, Srinagar.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mir. Nooy bMohid Majar, Advocate

_for information and necessary action.

N

,.
[y

o B

N
Rwlsti ar (Adm )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Couneil un(lu Scction 58 of the Advocates Act, 1961)

NOTIFICATION

No: (/¢  Dated: [/ 200

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

My, Jiginet Wangehol

5/ Tashi Tundup

/G Shey Guru (near Church), Shey Yognos, Post ()ﬁlcc Thiksey, Leh
AP H.NG.59, Vikas Laune 3, Talab Tillo, Jammu

vide Notification No.689 dated 29.12.2015 has been declared as

Absolute/Final.

By Order | R

o i A T
(Molmmmad Yasm Buoh)

Registrar (Adm.)

o
E ] o

™ F 7N N f @ o b B :
No: /) f‘ ;{* /f‘_.(’-v’} "/)J‘.\' / /»f’ Dated: / (/ T /g»)‘ ’/},, ("/)‘/—}
i

i
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Leh.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Jigmet Wangchok, Advocate

. for information and necessary action.

?\ :
3 Ay g ”"f’/‘/\ ;'_q

Re‘flg'h ar (Adm.}

i

/’} -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 53 of the Advocates Act, 1961)
EE S

NOTIFICATION

No: /(7 Dated: [/ ) o)

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abid Tahir Hhora
S/O Mohammad Tahir Shora
R/O 109, Alamdar Colony, Bemina, Srinagar

vide Notification MNo.ii176 dated 15.11.2018 has been declared as

Absolute/Final.

By Order

e

»(_,‘—«‘-'-7 ~ ; /J,/‘ CM \'A:_:/r-”/;
(hiohammad Yasin Beigh)

Registrar (Adm.)

(M)-},,/I
o Sy g e //'/ N / /r“, - " N
No: /) (/U7 [~/ Dated: / 7/ - J) S0 )0
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
). Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, Bar Association, High Court of J&K, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
o. Wi, Abid Tabhiv shora, Advocate
...... for information and necessary action.

(@

Y N
Registrar (Adm.)

- SRS




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Ixeraising powers of Bar Couneil nnder beciins 58 of the Advocates Aet, 1961)

TR
ok

NOTIFICATION

No: 7 Dated: /5 /2. 0200

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. sheikh ivias

S/ Giudam Mond Sheikb
/O Gulshan abad-A near Sheikh Mohalla Zakura, Srinagai

vide Notification MNo.1217 dated 19.11.2018 has been declared as
Absolute/Final.

By Order .
\ B Y ) -
(Moham'n.ld Yasin belgh)
Registrar (Adm.}
0y
N - : { < Y- p 5 oy -
SRR { -} pated: [ /0000
) /
Copy forwarded o the: -
1. Principal District and Sessions Judge, Srinagar.
2. Sacretary, Bar Council of India, New Delhi.
3. ’\/lamgor Goveinment Press, Jammu for publication in the next issue
of Government Gazette.
4. President, Bar Association, High Court of J&K, Srinagar.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website,
. Mie, Sheiki iriag, Advocate
...... for information and necessary action.
\ F
TN e
Registray {Adm.;



HIG H € "@'UE“" E (}F F"’ M T‘v’i’fi'ﬁ & "“’EE 's"» AS% MIR AT JAMMU

PRI}

NOTIFICATION

NO:

Dat@d: / ‘/’;/‘") -/t )6

Provisional admission as an Advocale  granted under the

£\

Advocates Act 1961 in favour of:

Wir, Syed Zahoor RS

ol

di

o

2 I3

RIS "wcu u.mﬁ)mb”h Siah

/O Takive Khurlama (Lolab), Lalpora, Kupwara

vide Notification Ne.f218 dated 82 052019 has been declared as

ADS

iV

L

4

2

i

i

‘A
Y
I

<D

olute/Final.

v Oeder t .
By Ordet 1_1\ _

TR e "’ 5/‘\/’\ \1\,’:’:""‘
-(Moh‘uu ”‘{ asin Beigh)

Regns&r;gr (Adm.)
o

PO T Fod 4y e

EN N I { N AVIEEEY SO E N 3 (G [ Py
Nos 15 0T pated: L] A2 0

i

opy forwarded 1o ther -

Princinal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jamimu for publication in the next issue
fﬁ’ GO\/errmm*xt Gazelte.
ssident, District Bar Association, Kupwara.

“‘PC -Courts High Court of J&K Jammu for upioading on the official
~website.
e, E%&},"ui Tuabeos U Estang, Advocate

..... sor nfarmation and necessary action.

3
3 Y A
Y 1 l,‘\ i

H Mr!szr*u f A A
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HIGH COURYT &,;’E JAMML AND ¥ASHMIR AT JAMMU
of

lmr Council under Section 5% of the Advocates Act, 1961)

1o sl
deook

(Exercising puwer

NOTIFICATION

No: ( c7 Dated: /- oo

Provisional admission as an Advocate, granted under the

Advocates Act, 19671 in favour of;

My, Muneeb Adimed Wani
S/ Gh Moht ud in Wani
/0 Sarnal, Paveen Anantonag, Kashmir District Anantnag

vide Notification Mo.227 dated 06.06.2616 has been declared as

Absolute/lFinal

By Ordey i\ |
).nvf‘"g . \‘ B o r C/\/\ __W:,,v,,_,,qe

(Mohamm:al Yasin Bugh)
Registrar (Adm.)

RAT
No:,f/".,f‘ NS ’ - Dated: [/~ /2 Dt
.
opy forwarded o fh
1. Principal iistrict and Sessions Judge, Arrantnag.
2. Secretary, Bar Council of India, New Delhi,
3. Manager, Covernment Press, Jammu for publication in the next issu
of Governinent Gazette.
4. President, District Bar Association, Anantnag.
5. CPO ¢ —LuUl s High Court of J&K Jammu for uploading on the official
website.
b, By, Muneely Adosed Wani, Advocate
..... for information and necessary action.
:
g J

?i%’“;‘;! F {A (im )




HIGH COURTY OF JAMMIT AND IKASHMIR AT JAT\/EMU
(Exercising powers of By Cunneil sader Section 38 of the Advocates Acet, 1961)

s

R
ook o

NOTIFICATION

. L ; b . ,
Noo Ly Dated: /Y-/2 2000

Provisional admission as an Advocate, granted under the
Advocates Act. 1967 in tavour of:

M Visho Kuameaer

w

5/ Ramesh Chunder
R/ :’»'ﬁ.Nu,,MA WG 2. near 8.0 High Setool Bari-Brahmas, Samba

vide Notification [No.i683 duted 46.03.2018 has been declared as

Absolute/Final.

L35 F g YR T : N
By Ordaor : .
E ) m ((((((( .

\ NN
( Mohamnde asin Beigh)
Registrar (Adm)

} Uy
N ” ) P i iy
MNo: o e Dated: /~ 7 - /7~ (
Copy forwarded to the: -
1 Principal Uistrict and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi.
: Manager, Government Press, Jammu for publication in the next issue

of Government Gazetie.

4 President, District Bar Association, Samba.

E. CPC e-Courts High Court of J&K Jammu for up oading on the official
wehsite.

5. e Visha Kamar, Advocate

for information and necessary action.

A;\‘n’“

»- e

Ei e:%.f st "fu“ (L\ dm )
e



HIGH COUR'T OF JAMMU AN KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

deosle b
ok s

MOTIFICATION

No: ) Dated: /. /»-2000

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Ao Malik
S5/0 Gh Abmad RMalik
/O Pathalas Fattan, Malik Mohalla Raipoia, Baramulla

vide Notification No. 1559 dated 03.03.2018 has been declared as

Absolute/Final.

By Order !
P \\ P ?e,’\/’\
(Mohammad Yasin Beigh)

Registrar (Adm.)

)’1/"’

At

B ( i % ) ‘ £ L y H (’ ; Yoa
No: b oY AT \/i l'/,;_/ Dated ; ’} - /f),."‘.:"}_,‘ v ./_,7

Copy forwarded to the

1. Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Courcit of India, New Delhi.

2. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Baramuila.

5, CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

8. M. Mobd Aamie Malik, Advocate

for information and necessary aclion.

ii ,

g R
4;*5?%*5 3T TAdm, )
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RO COURTT OF FAMMED AN 3 IASHMIE AT JAMMU
(Exercising powees of B d mzcwsi under Seciion 5% of the Advouvates Act, 1961)
®, ., = By
MOTIFICATION
:¥ - .| : i , /‘ \ . i
No: (7~ Dated: /'/ -/ Dale
Provicsional admission as an Advocate, granted under the
Advocates Act, 1261 iii favour of:
Ny, Mitish Sharnm
S0 Bitinder Pol Bharma
76 B MAL 24, W Re, 7 Bishinab, Jamma
vide Notification No.i237 dated 7.12.25¢7 has been declared as
Absclute/lFinal.
By Order \ n

e
(Mo

g

‘”\\ Y Qe

hanumad Yasin Beigh)

Registrar (Adni.)

')"‘l/

No: 1S nall D pated: [N - 1) - d e

Copy forwardes o fh'i

1. Principai District and Sessions Judge, Jammu.

Soc,.“mly Sar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the ne oyt is
of Government Gazette.

A President, ,bru Associaticn, High Court of J&K, Jammu.

5. CPC e-Courts High Court of J&IK Jammu for uploading on the official
wehaite,

&, Wiy, Hifiah Hhorna, Advecale

for informalior and necess

ary action.

i
: PN
Gty

13 evwvu it *&d
l‘)“



HIGH COURT OF JAMINMU AND KASHMIR AT JAMMU
Council umiu Section 58 of the Advocates Act, 1901)
teos ook

(Fxercising ponwers of Bar

MOTIFICATION

Provisional admission as an Advocate, granted under the

: '\

Advocates Act. 19671 in favour of;

Ms. Sakeena {oni

iHO Abdul Geat Dar

R/ Riaidane 4 hougzal, inopwara

vide Nolification MNe.sts daied 20.09.2019 has been declared as

Absolute/lFinai.

L ]
oy LIVGE '\\ !

3 Gl

e A e L2 A
(ohamprad” Ya.sm Beigh)

Registrar (Adm.)

oy
R TR S i’ 2} j B
No: / /o0 bdte CN 12 d)c
Copy forwarded 10 [he
1 P*'irmipai District and Sessions Judge. Kupwara.
2 cretary, Bar Council of fndia, New Delhi,
A Managea Governmant Press, Jammu for publication in the next issu
of Government Gazette,
4. i"—‘rs‘asif‘im"‘ Distiict Bar Assaciation, Kupwara,
5. CPO a-Oourts High Court of J&K Jammu for uploading on the official
W [)"'I’ :
£ P, o i Cin, Advocate
...... for zw!n mation and necessary action.
i A
T
Registyar (Adue.)



IGH COURT OF JAMU AND KASHMIR AT JAMMU
(Esereising povers of Bay O ‘ouncit under Scetion 58 of the Advocates Act, 1901)

R
sl ik

NOTIFICATION

NO: ‘ (" //‘ Da t@d 7~ /'j;f"\:‘,}v[,-~v,/‘)‘,.~‘\

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;
Mr. Junaid NEushbash Bhad

S0 Wali Mohanned Bha
R/ Pavan Chadoora, Budgam

Jide Notification Me.95 dated  17.06.2019 has been declared as

Absolute/Final.

o
et g ~N |2
DY A G }\ !

~ \ - f( AL
{1\/ enmnmmd Yasm BuOh)

Registrar (Adm.)

D -
Bl - VT Iye! fe ST
e {oloatedr [ L2 il

Copy forwarded to the: -

[ Principal District and Sessions Judge, Budg?

2 Secrelary. Bar Council of India, New Delhi.

3 \Y mmgr\' Government Press, Jammu for publication in the next issue
o Government Gazetle.

Pres uiou District Bar Association, Budgam.

Cre e Conrts High Court of J&IK Jammu for uploading on the official
wehsi ra :

L. e duonid Hhushhash Bhat Advocate

for information and necessary action,

e

/ '
Regi Sim! (Adm* —
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excreising powers of Bar Council wnder Seetion 58 of the Advocates Act, 1961)

EE

MOTIFICATION

No: /oo Dated: /4. p o

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of

Mr, '51' fan Abmad Wani
5/0 Gh Ahinad Wani |
R Gosh Bugh, Wani Mohalla, Pattan, Baramulla
vide Notification No.833 dated 16.10.2018 has been declared as
Absolute/Final,

By Crder 4

10\/\‘w o

£ -
),
No: 7 15 A 08 // Poated: 1)) 0o

Copy forwarded to thv -

Principal District and Sessions Judge, Baramulla.

I

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette,

4. President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. M, frinn Abmad Wand, Advocate

for mfonnatlon and necessary action.

,,,,, §\ T OV "M!

e e e

Reg 1‘~u**n (Adm.) ~
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LI COURT OF JAMMU ANMD KASHMIR AT JAMMU

(Exercising powers of Bar Council under Seetion 58 of the Advocates Act, 1961)

se e sl
oo ok

NOTIFICATION

No: 54 Dated: /¢ /2 . )eva
Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

My, Nasir Mehraj

U7 T IS IO B U ) ST L X OR RO Ne
SR E YT a,.]&iuskr.: IVE-AEE 4

b

/0 Shabipors, Sopore, Barmmulia
vide Notification No.947 dated 21.08.2017 has been declared as

Absolute/Final.

By Order \ -

P N L e T
(Mohammad Yasin Beigh)
Registrar (Adm.)
Yo
i
R A YO N
No:/ /5 4o 52 1/ [ Dated: ! R PR NINe,
Copy forwarded io the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
2. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette,
4. President, District Bar Association, Baramulla.
5, CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

9. M. Masir Mebraj, Advocate
for information and necessary action.

I N
ra "g '\»’ / e L-w{ .
Registrar (Adm.) —

¢ }
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ok sk
kosk sk

NOTIFICATION

No: 57 Dated: 2o/ P00

Provisional admission as an Advocate, granted under the

Advacates Act, 1961 in favour of:

Mr. Syed Mohd Nuanian Bukhari
S/0 Syed Aftub Atimed Bukhari
R/O Naseemabad, Sadarbal, Hazratbal, Srinagar

vide Notification No.1631 dated 05.03.2018 has been declared as

Absolute/Final.
By Order ”/ o
(Mohammat-¥asin Beigh)
Registrar (Adm.)
s i 3
; I
No: J2-0e7) ~f 6//1 LP Dated: 22--/)-—D03® P i{()"f‘{)
. [ il
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for pubiication in the next issue

of Government Gazette.
President, Bar Association, High Court of J&K, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Syed Mohd Nuaman Bukhari, Advocate
...... for information and necessary action.

>

[ &3]

\

e 1 oA
Registrar{Adm.)
)

2|




T

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

{Exercising pov: ers of Bar Council under Seetion 58 of the Advocates Act, 1961)
sk sk

NOTIFICATION

No: 450 Dated: 2o/ Dos0

Drovisional admissien as an  Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Pooja Hans

D/ Tilak Raj
2763 Mivan Sabib, Febsil K.S. Pura, District Jammu

vide Notification MNo.95 dated §7.04.2017 has been declarad as

Absotute/Finai

2
3
By Qrder "s o
‘ e “"\ e -4 O ...»f-f"‘"

{[‘*loh“nmwd Yasin Beigh)
Registrar (Adum.)

{'t),.. P g
. ~ . ) ,,5_ S
No: 2o002-0R] U7 Dated: )p- /-2 e
§ - o % \ 4 ﬂ.- s

Copy forwarded to fhe! -

4. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi. )

9. Manager, Government Press, sammu fo publication in the next issue
of Government Gazette.

4. President, Bar Association, High Court of J&K, jamimu.

&, CPC e-Courts High Court of J&K Jammu for uploading on the offic ml
website.

o Ms, Pocja Hani, Advocate

for information and necessary action.

o 1
Ty \\. e Y(N ‘.,,..--r-"‘
“““ ;ia‘u (/‘&dm )

iy




o

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couaci] under Sectios: 58 of the Advocates Act, 1901)

B

No: ¢/ Dated: 221> 20y

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
My, Mujeeh Ur Hehman

S/0r Ghulam NMiohd Ranyal
/O Billewat Sarodha Maitra, Tehsil & Distet Ramban

vide Notification Mo.15877 dated 05.03.2018 has been declared as

Absolute/Final.
By COrder % .
d N ey o T

-7 - —
(I‘/Iohanmnd Yasin Beigh)

Registrar (Adm.)
DRV

No: 2i° VA I o0 (. P Dated: 0 -/ =200
: A " ;

Copy forwarded to the: -

1. Frin C;pai' District and Sessions Judge, Ramban.

2. Sacretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Asscciation, Ramban.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. M. Mujeeb Ur Reloman, Advocate
...... for information and necessary action.




HIGH COURT OK M\!a.é! Vil AND EASEMER AT JAMMU
i

under Section 38 of the Advocates Act, 1561)

S

{Excrcising powers of ftny {nune

NOTIFICATION

e, Py o
N 0. (oi"/) L;.'/ DaieG . t:)h ] e 2000

Provisiorial admission as an Advocate, granted under the
Advocates Act, 12617 in Tavour of:

s, Arai&;i:: Navir lhaoday
/0 Mazie Ahwnad Khanday,

£ Te
RO A \i.mg)m a Hawalpers, brinagai

vide Notification No.j634 dated 28.03.2019 has been declared as

Absoiute/Fina!

3
[ S Ay
By Ordet §\ A
~ ;
(Mohammzd Yasin Beigh)
Registrar (Adm.)
a1,
. . . ;VIQL_(,,-!\
Y f e Weva y SRR . I P ‘/,,./«ﬂ"}.
No: Al19]- 5é:y/fif~’ Dated: L L~=/2 - 000 gl
! e
Copy forwarded {o the: -
1. Principal District and Sessions Judge, Srinagar.
2. Sec lc,idly Bar Council of india, New Delhi.
3. Manager, Government Press, Jaimmu for publicaticn in the next issue
of Goverrn'r|mf Gazeite.
4. Piesident, Bar Association, High Court of J&K, Srinagar. .
5. crC e~-Co&.n ts High Court of J&K Jammu for uploading on the official
website.
6. Mis. Anista Maziy Khanday, Advecate
...... for information and necessary action.
‘ﬂl kS
e
IT” QQQQ ¥ k e 0\/\‘—:“”"
Registrar T ;‘w‘em‘ )




HIGH COURT OF JAMMYU AND KASHMIR AT JAMMU

(¥ xereising povwers of Bar Council ander Seetion 58 of the Advocates Act, 1901)

Hoskock

NOTIFICATION

No: -5 Dated: 22-/2-5090

]
v

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour ot
Mir, Amir Hassan Bhat
S/ Ghulam Hassan Bhat
R/O W.N6.3, Pian Bandipora, Grata Mohallz, Baundipora
vide Notification No.774 dated 106.08.20i7 has been declared as

Absoclute/Final.

By Order ‘ ‘ .

ok AT M
( Mohamniad Y asin Beigh)
Registrar (Adm.)

Il })/
2 ; " B
IR e Y
. o p . . o N
Mo: L E S /< L Dated: D0 (22007 '"”‘/M I o

Copy forwarded te the: -

Principal District and Sessions Judge, Bandipora.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issile
of Government Gazette.

4. President, District Bar Association, Bandipora.

W -

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
G. Nir, Asur Hassaa Bhat, Advocate

...... for information and necessary actici.

1y A
T LA_/\'

PRt TN il
., o

i -

Heoistrir { Adm )

7 7,'// 5 Y




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Seetion 58 of the Advocates Act, 1961)

Loosl sl
Lok sk

NOTIFICATION

AT £ B i ' .
No: ) ‘~ ol Dated: O e o

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ma, Sunila Devi

/O LA! Chand :
/G Vil K _othey Kathar, Pind Charaka, Fciml Ar .ua Dlstrnct Jammu

vide Notification Mo.539 dated 02.08.16 has been declared as

Absolute/Final.

¥ S L wd ’ (3
. \ (4/\/‘" \j‘ﬂ PR
(Moh‘as asm Bugh}
Registrar (Adm .
! —)7 j \; -
< Yy ok — ] i . n T dam ‘p'\{ )
AT Y /{/j Dated: 2t (2 Jojo ff/?gs A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delni.

3. Manager, Governmeant Press, Jamimu for publication in the next issue
of CGovernment Gazette,

4. President. Bar Association, High Ceurt of J&K, Jammu. _

5. CPC e-Courts High Court of J&K Jamimu for uploading on the official
website.

8. s, Supis Doevi, Advocaie

Hor information and necessaly 20 tion,




HIGH COURT OF JAMMU AND KASHMIK AT JAMMU
(Exercising poweors of Bas Council under Section 58 of the Advocates Act, 1961)

RARRISER
s

NOTIFICATION

No: @50 Dated:  2o-/2-2p0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

M. Decha Ashral Miy

/O Mohd Ashral Mix

R/O Jakyas Budibi, Gandoh (Bhallesa), Doda
AP Yidiats Nagar Lane No, 4 Bathindi, Jammy

vide Notification No.02 dated 03042019 has been declared as

Absolute/Final.

By Order f .
e N
(Mehamanad Yasin Beigh)

Registrar (Adm.
) L

L

[ Y e ' > . ™€ - N —”?\,s-
Mot D)6 -2 Dated: D2 ! D020 P
. - / 3/{;“5;}’4‘
Copy forwarded 1o the: - ‘
1. Principal Disirict and Sessions Judge, Bhaderwah.
2. Secretary, Bay Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, District Bar Association, Doda. ,

5. CPC e-Courts High Court of J&K Jammu for uplcading on the official
‘ website:

H. Ms. Deebn Ashraf Miv, Advocate

for information and necessary action.

)
| , ’
" \/‘../‘4
B

Registvar (Admu) 7
S

AL

REYa i




HIGH COURT OF JANMRMU AND KASHMIR AT JAMMU

L AR
(Exercising nowers of Bar Counedl under Section 58 of the Advacates Act, 1961)

e e sl

NOTIFICATION

3
)

o~
\J

~L.,
L

NO:

Dated: Dot Dp D

Provisionai admission as an Advocate, granted under the

Advocates Act, 1961 in faveur of:

My, Armugapn Ul Hag
S/ Al Fm,yv.mmm;n? RHEI S
/O Hugam, Febsit Sarigufwara, Distviet Anantaag

vide Notification MNo.$54 dated 02.07.2018 nas been declared as
Absolute/inal.
By Order E . -
) v '_'/‘
' T e A AN T
(Mnhan wad Yasin Beigh)
Registray wuim}

e !

i
. . N N
P o § W N ~ — Py e [
No: AP G]- 6 S Dated: DD = 00 T 'b} )
i o ‘ T

Cony fOrWai’f.;ide to the: -

1. Principat District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, (m\/\zrmnem Press, Jammu for publication in tha next issus

of Governimant Gazette.

[ES I

4. Presideni, District Bar Association, Anantnag.
5. CPC e-Courls High Court of J&K Jammu for uploadin 0 on *hf ofiicial
wansite,
o, My Arangan Ul Haq, Advocate
’fm inforrnation and necessary action.
b K
- ! roat
‘{..- a, - 1\ e 1 SA/« .
Fegistrar (Adm )y -
‘,!’~"'/ E
;4;




HIGH COURT OF JAMMU A N KASHMIR AT JAMMU

(Exercising powers of Bar Council umlu bcumn 58 of the Advocates Act, 1961)

seosl sk

NOTIFICATION

No: & ié‘\’ Dated: 22-/2-2od0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms, Rigzie Apgino
D/G Lobrang Angdas
R/G Saboo (Iaisi Khangehen) Leli (J&K)

vide Notification No.1887 dated 15.03.2018 has been declared as

Absolute/Final.

By Ordear

O AN
(Mﬂhaml}mmn Bcngh)

Registrar (Adm.)

Dy
&\\.—msﬂj‘f

DT R U ° N )Ty Aty e e
No: ,.,«Zt”i ,.,,\r'm’ j" f Dated: D] Do DD \,f/gx;;mg/w

Copy forwardéd to the: -

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issuc
of Government Gazelte.

4. President, District Bar Association, Leh.

5, CEC e-Courts High Court of J&K Jammu for upicading on the official
website.

o

8. Ms. Rigzin Angmo, Advocate
_for information and necessary action.

\ .

e L e
Rey: :»E\‘Tn (Adm )




G EEC@UE&% OF JAMMU ANMD E% S%%l'iiﬁ AT JAMMU
1

(xercising powers of Bar Comic it uander Section S8 of the Advocates Act, 1961)

ek
W

NOTIFICATION

No: & 97 Dated: 2o /2500

Srovisional admission as an  Advocate, granted under the

Advocaies Act. 1961 in favour of:

My, Uaer fLashid Bar
/0 Abdul Rashid Bar
/0 Mamiblabal, Pampore, Pulwama

vide Notification MNo.160 dated 18062019 has been declared as

Abhzolute/Final.,

Ry Order g ' =
A A S
P o

(l\i()hzuammd Yasin Eelgjl)

Registrar {A(ﬁm )

1 L. L

' fyioytsa, Al ) y P .,
E\‘i(’. of ! J i ?r ”: ! if jf Iﬂ Dat(}d: ”)'i>.(""/:7- - :,‘:‘z'.. r;;) L \{_f(fjl o

1. Principat District and Sessions Judge, Pulwama.

2 Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next 155LR
of Covernment Gazette.

4 resident. District Bar Association, Pulwama. : :

b, CPC e-Conrts High Court of J&IK Jammu for upmad.nu an the official
webhsite.

6. rdy. Umer Rashid Par, Advocate

Jor information and nocessary action.

:

a“ X

Lo NS § 7,V
.i{ﬁgzsi'i ar (fxdzaa,

S



HIGH COURT OF JAMMU AMND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Seetion S8 of the Advocates Act, 1961}
S

MOTIFICATION

No: &6 Dated: »o-pH.Devo

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
My, Ishiag Abdutlak Dar
S/ Miohd Abduliah Dar :
R/O Wenan Malwari, Kupwara, Tebsil Trehgam, Distt, Kupwara
vide Notification Mo.94 dated 17.06.2019 has been declared as

Absolute/tinal.

By Order '
e s "t',,w
o~} * ’((/\/’“ "
(] \/loimvilm*r(!’i asin Beigh)
Registrar (Adm )
| W Jom,
. B ; . » . ¢ J Y e
Ro: .JAaN2-42/L P pated: 22— /)- 7200 Y4 J;c‘;l
/’ 7 g KLt H
Copy forwarded fo the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Deihi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazelte.
4. President, District Bar Association, Kupwara.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. :
6. M. Ishtig Abduliah Dar, Advocate
for information and necessary action.
i )
L \\ s (2% M
Registray (Mima)
Ny f(
7 !J.»'\h\‘a
T
ef}/(ﬁﬂ ;l‘f; '}u”:{_



HIGCH COURT OF JAMMU AND KASHMIR AT JAMMU

{Exercising powers of Bar Counetl ander beeliea 58 of the Advocates Act, 1561)

e s sk
B

NOTIFICATION

No: 4L74 . Dated: Jo-lp-Dedo

Provisiorial admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mir, Nissas Alvusad Ganie
S/ Habib UlHah Ganie
/O Wawrazi Porg, Pulwama

vide Notification MNo.816 dated 17.12.2013 has heen declared as

Absolute/Final.

i

By Order \ A

I | (5\"‘/\' M

o

) - . ,
(Mobamimad Yasin Beigh)

Registrar (Adm.
o (_, )f .

: ) 1
Mo A )(') -5 3 [ P Dated: -7 < [0 -~ Dope ?»i'}if)““‘“
f
Cepy forwarded to the: -
1. Principa! District and Sessions Judge, Pulwama.
2. Sacretary, Bar Council of india, New Delhi.
3. l\/"mﬂom Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, Dstrict Bar Association, Pulwani
5. CPC e-Courts High Court of J&K Jammu Im uploading on the official
website.
G. fvip, Missar Almad Ganie, Advecate
A{or information and necessary action.
| e
N
IFN\? N \\ v "‘:“m
Registray (Adm)
e i ,\;
FA e
D

- /f; "1’ 20



HIGH COURT OF JA RIE AND KASHMIR AT JAMMU

(Excrcising powers ol B s Counetd und‘ v Section 58 of the Advecates Act; 1961)

NOTIFICATION

No: &4y Dated: _22-/o-dovo

Provisional adrmission as an Advocate, granted under the
Advocates Act. 1961 in favour of:
My, Alral Alad Zargasy

S/ Gh, Ahmad Zargay
R/O Rahim Abad Trisa Safa wm, Lar ildlldi‘l bal

vide Notification Neo.291 dated 16.07.2015 has been declared as

Absolute/Final.

By Order
d — &rr t(’/‘/\w/ ol
(Mohamnu Yasin Beigh)
Registrar (Adm)
Pave AN
No: 4] ] *)/»: (-F Dated: D2 —i> ~—5.000 -=~/}£’(’;}";,?§if>

Copy ff)zwmded to the:

1 Principal District and be sions Judge, Ganderbal.

Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the rext issue
of Government Gazette. ‘

4, President, District Bar Association, Gandeibal.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

5. M. Adial Almad Zargar, Advocate

_for information and necessary action.




HIGH COU‘{xi OF IAMDMU AN D KASHMIR AT JAMMU

(Fxereising powers of Bay Cam i wader Section 58 of the Advocates Act 1961)

ook
o %

NOTIFICATION

No: &%  Dated: 22- f/rgpf

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Amit kour
/0 Harvinder Singh .
12/03 11.N0.272/2 Seet. G (£xt) Sainik Celony, Jammu

vide Nofification No. 7758 dated 16.08.2017 has been declared as

Absolule/Final

By Order . b -

I P L
(L\/‘lohammzﬁ?asm Beigh)
Registrar (Adm)

A
' ' A8 N
No: 00 o[ [P Dated: 22-/2c.)e2n 5?q
{ REYAll L
Copy forwarded to the: - ’)”{"}N'f

1 Pnnmpal District and Sessions Judge, Jammu.
2 ecietary, Bar Council of india, New Delhi.
3 I\/lmnageu Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, Bar Association, High Court of J&K, Jaramu.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
“website.
6. Vis, Amiit Blose, Advocale
...... for information and necessary action.
o, é\\ e AP
Regisirayr (mun :
Vi s

g

"l



HIGH COURT OF JAKMU AND KASHMIR AT JAMMU

kX
(Exereising powers of Bar Council under Seetion 58 of the Advocates Act, 1961}
. gk ook

MOTIFICATION

o -

No: S Dated: 22 />-2c0

Mol 3

Provisional admission as an Advocate, granted unaer the

YR

Advocates Act. 1961 1in favour of:

Ms. Sopan Choszie
D/ Vashi Motup '
/0 Rambivpur, Phiksay, Tehsil & District Lekh

vide Notification No.i534  dated 03.03.2018 has been declared as

Absolute/Final.

) T e gmd oy,
3y Grder . .

- o -
o O YT

B R e
(Mdiianamﬁc(}/ asin Beigh)
Registrar (Adm.)
- i

i 1)"‘),.// i

AN
. g . £, . . . . B R ;;‘\
No: 4/ )/ -2 "--// L]’ Dated: 2. R Y a) P
£ [ A ‘ 7:'"3;/}/}*

Copy forwarded to the: -

—

Principal District and Sessions Judge, Leh.
Secretary, Bar Courcil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
President, District Bar / ssociation, Leh. . .
5. CPC e-Courts High Court of J&K Jammu for uploading orn the official
wehsile, ‘
A, Bomim Lhoszin, Advocate 3}
~_for information and necessary action.

NS

(8]

N

o




HGH COURT OF JAMMU AND ASHMIR AT JAMMU

(xercising powers of Bay Council wnder Section 58 of the Advocates Act, 1961)

PRI
sk ol

NOTIFICATION

No: £/ Dated: 22 -/> 2007

Provisional admission as  an Advocate, granted under the

Advocates Act, 19671 in favour of:

M. Abdul Kareem
/0 Abdul Jabbar :
/0 Mohalla Safaids, Vil Hary Tehsil Surankote, District Poonch

vide Notification Ne.25 dated 16.05.2019 has been declared as
Absolute/Finat.
By Order 4 .

) - o e
Y e N TS

3y
M ey e
(Mohamui#d Yasin Beigh)
Registrar
)
/)

- SR oa ey . - N e, s - o C\"
Mot NP ‘}5’/ [ [~ Dated: A« /0 - Daodo ety

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secratary, Bar Gouncil of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the .next issue

of Government Gazette.
President, District Zar Association. Poonch. - v
Cro e-Courts High Court of J&K Jammu for uploading on ihe cfficial
website.
3. My, Abdul Narcem, Advocate

© for information and necessary action.

o

-

» \\\\ ' K : ?
\\ Y N e
. . e e e

Y o e T v
Ik e g - % ¥ s N
feoistrar (Adr)

RV ! !




HIGH COURT OF JAMMIU AND KASHMIR AT JAMMU

(Excreising powers of Bar {ouncil ander Seetion 5% of the Advocates Act, 1961)

R
B

NOTIFICATION

No: S5 Dated: /&-/2-2020

Drovisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of.
Wir. Murfad Nascem

S/0 Hbam Naseom
/O House Me.td, Hamza Colony, Wanbal, Rawalpora, Srinagar

vide Notification MNo.1195 dated (7. 11.2618 has bheen declared as

Absolute/Final.

By Order ., Py
— \ oY A
(Mohamniic ﬁsm Beigh)
Re'wsima (Adm )
. [\
o f P , ) Aoy
No: LY 0 Ay t;_// Dated: /¢ - /2~ LCL0 //‘}’M}m
[ )
Copy forwarded to the: -
| Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of india, New Deihi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, Bar Association, High Court of J&K, Srinagar.
5. CPC e-Courts High Court of J&K Jammu for uploading on the > official
website.
. M. Murfad Maseem, Advocate

...... for information and necessary action.

Y k f(/V\LAA
Regis ﬁi"al (Adm )
V- ]

‘

2 .4
I

® ‘-Wm:}\(‘_"
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1 GH COURT OF JAMME AND KASHMIR AT JAMMU

P AR

(Exeveising powers of B Closmed ;mdm Seetion A8 of the Adveeates Act, 1961)

No: 5 21Y Dated: /4. /2 2¢c20

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
N Aarushi bDbarma,

22/ Vikram Duid, »
R/ House No. 251, See-13, Sainik Colony, Jammu

vide Natification MNe.1624 dated 28, 032019 has heen declared as

Absolute/Final.

1
7

fy Order

P I -1 l_/\f\"“" e
{Moha: nm.g’c( Yasin Beigh)
Regisirar {Adm.)
‘ )'V" /
2 R T O %5 -7 o « D I jﬂ‘:'
No: THes 2 S- Selb o Dated: [ 2. . 2c20 .
i [P
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Df‘Hn
3. Manager, Governiment Press, Jammu for publication in the next issue
of Government Gazelte.
4 President. Bar Association, High Court of J&K, Jammu.

5. CPC e-Courts High Court of J&K Jammu for upioading on the official
wabsile.

5. W, Asrnshi Sharma, Advocate

far information and necessary action.

< \ D AN




;.,mﬂiﬁ f“(ﬁu?"i ﬂ t;/“a?‘séﬂ 'ii ‘i D E~ L,\bHMH’ AT &AMM[

.........

NOTIFICATION

No: Glo Dated: 9.0 /2 =020

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

M=, {shita Gupta
13/ Rohuni Kiran Gupta
R/G Plot Mo. b4, Lane No. 16, Tawi Viliar Colony, Sidhra, Jammu

vide Notification No.828 dated 16.10.2018 has heen deciared as
Absolute/Final.

By Order p \ -

W“’f—*“/:’
Y N
{Mohamuiid Yasin Beigh)

He gmé, ar (Adm.)

P -~ ;
S [PATS
: -y % ¢ ; . ,_/f' 1y /i
No: 0% /) /’ [ Dated: A D D00 ,3’«‘?” 4
Copy forwarded to the:
Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President. Bar Association, High Court of J&K, Jammu.

5. CPC e-Courts High Courl of J&K Jammu fer uploading on the official
website, ’

5. Ms. ishifa G‘ *.pm f\dvoc t(—‘

\

R“”ifm*‘ ¥ (Adm.) ,
N
g

1)




G COURT OF JAMMU AND KASH) iz AT JAMMU

{(Fxercising powess of By O ounci !lxihal Soction 53 of the Advoeates Acty 1961)

NOTIFICATION

Provisional admission as an  Advocate, granted under the

Advocates Act, 1961 1in favour of:

1

My, Bnran Abmad
“‘/(} i‘v’ﬂn!'!(i Shaii Dar ‘ .
12/0) Neny Shiv Maudir, senuio Coleuny, Bhagwan Mohalia Kishtwar

x-n.

vide Motification No.29  duated 16.05.2019 has been declar as

Absoluta/Final.

By Order ig \
- g on T

“~

&

(ﬁi(}imm\md Yasin Beigh)
Registrar (Adm. },

)7’/ J*’v.?.w ﬂf
. [ : /”’
N2 Qs R )
No: ’~-i‘.ii-;{,.(._i-‘(i_..._l-i,,/j;jf) pated: /S -2 -Jcla Qe
Copy forwarded {o the: -
1. - Principal District and Sessions Judge, Kishtwar
2 Secretary, Bar Coungil of india, New Delhi.
3. Manager, Government Fress, Jammu for publication in the next issue
of Governmeint Gazette,
4. i'?)mfsi(‘*-"”ﬂ‘ Disirict Bar Association, Kishtwar.
. PC e-Courts High Court of J&K Jammu for upicading on the official
wexmt(—:. ‘
&, M, imren Almad, Advocale
for information and necessary action.
P . '\. L ‘(‘.«'\"‘"A'A

Regis {yr i MF m. T




i
S

HIGH COURT QU JAMMI AND K ASHMIR AT JAMMU

LY
(Lxercising pewers of Bar Conneil under Section 58 of the Advoeales Act, 1961)

doowk
Nk

MOTIFICATION

No: ~»9  Dated: 2p-r2-2e2f

orovisional admission as an  Advocate, granted under the

Advorates Act. 1961 in favour cf:

R
YRS

Mg, Sivnasay Bashir
S/G BashirAhmad Thokur
R/O Lasjau near J&K Bank Namblabali, Srinagar

vide Mofification ™Mo.876 dated 17.10.2018 has peen declared as

Absolute/Final.

By Order \ '
A S e
\ RO TTs
™

TN e .
(Mohammad Yasin Beigh)

13
Registrar (Adwi.}
<7 /)')/‘, p g
- : L

Moo 0t oG] LF Dated: [P0/ 020 et

3 /"&EH%‘ N

B - j v
Copy forwarded to the: -

Z. Secretary, Bar Council of India, New Delhi.

2. Manager, Government Press, Jammu for pubtication in the next issue
of Government Gazelle.

4. President, Bar Association, High Court of J&K, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
websile.

B, My, Sirnawaz 3ashiry, Advocate

...... for information and necessary action.

1. Principal District and Sessions Judge, Srinagar.

?\ ' -

PN e
2 b g
Regsiray




HIGH COURT ﬂf MOIAMIMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Owuacii nuder Section 58 of the Advocates Aet, 1961)
: doa ok g .

NOTIFICATION

No: 6242 Dated: 2..-/5- D020

Provisional admission as an  Advocate, granted under the

Advocates Act, 1961 in favour of:

et

v, Nalun Yosul Miy
"'/” Moliasimad Yousul Mir
» Waed No.02, Plas, | E;m(ilimld

ide Notification Mo, 1679 dated 05.03.2018 has been declared as

N
et

i)
(68

=4

P
) ( Y
-

i}

]

3]

- »
e

; ™
A e o
/.‘M /{.« ,4--1 Eiar i .

{IVioha mmmf Yasin Beigh)
Regisirar (Aduns.)

[ T 4
v =
» Lai
By e l Py H 7 Dvﬁ‘i Y ,,.’?:hi""
O, (\ T '[ E)ated (21- ..‘» T g Y TN

Copy forwarded t (the: -

1. Princ |p'1| Oistrict and oC‘:;;onu Judge, Bandipora.,

2 Secretary, Bar Council of India, New Defhi.

Manager, Governmeant | f“ ress, Jammu for ;mb'toat: i the next isaue
of Government Gazette.

4. Prasident, Distiiol Bar Associa ’ru.n, Bandipora. . ‘ ‘

b CPC e-Courts High Court of J&K Jammu for uploading on the officia]
website,

aq, My, Salire Yosuf Mir, Advocate

Jor informa t'rvw and necassary acticn,

y

§ ,“_A N v/ ,,.A"f ‘,k/"""::/_..‘
,Ewﬂa“i é\ u%dm; -
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HIGH COURT OF JAMDMU AND KASHMIE AT JAMMU

(Fxercising powers of Boar Concli under Seviion 83 of the Advocates Act, 1961
AN 0= 3

Wosk o
B

MOTIFICATION

NO. 5 5 Dated: /15 /2-2000

Drovisional admission as an Advocate, granted under the:

Advocates Act, 1961 in favour of:

My, Syed Mushisg Alpoad
/0 Syed Mohd Mayeem
R/O 82, Old B.O. Read, froverniment (2(: s, Jannmu

vide Notification No.12t6 dated 02.01.2019 has heen declared as

Absolute/Final.

) £ P PR y
By Ordes ) o
‘\ ] [ et

(‘\”Enha.m A Y asin Beigh)
Registrar (Adm.)

/9ﬂ e // ‘v‘_;’ Pated: /S~=/72-)ao

Copy forwarded t0 the: -

1. Principat Disirict and Sessions Judge, Jamimu.
2. Secretary, Bar Council of India, New Delhi,
PA

% Manager, Government Press, Jammu for publication in the next issue
of Governiment Garzette.

4. President, Bar Association, High Court of J&IK, Jammu.

bl CPC e-Courts High Couit of J&K Jammu jor upicading on the officiz]
Wehsno

3 Mr, Syed Mashiag Ahmad, Advocate

for information and nec essary achion.

. ,
e{ "
o N
Hegistrar (Adp.)
\‘) ,;
a )/ i
: ;v’,; ing,

R
¢
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HIGH COURT OF JAMMY AND KASHMIR AT JAMMU
(IExercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

o
ok

NOTIFICATION

ey Y R TN
No: o, Dated: [9. [» . Je20

T

Provisional admission as an Advocate, granted under the

Advocates Aci, 1961 10 favour of:

Mas, Yasmeena Akbler

B/ Gh Mabi Fantray

R/O Zatangam, Taniray Mohalla, Kokernag, Anantnag,

vide Notification Ne.894 dated 17.10.2018 has been declared as

Absoluie/inat.

By Order | 5 .

(W,lmmmad Y;mu buoh)

Registr ar (Adn.)
). < I

_ %4 /
Neo: I e i iy o / 4 ) YRSV Ne. | j‘%—iﬁ“?”f
Not £ -7 7 //&j Dated: S D DI e R
Copy for\xf'ardeq to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, Mew Deihi.
2. Manaaer, Government Press, Jammiu for publication in the next issue
of Government Gazette,
4. President, District Bar Association, Anantnag.
5. CPC e-Courts High Court of J&K Jamrmu for uploading on the -official

welsite,
Mis. Yasmeens Akhier, Advocale
Aor information and necessary action.

%,_

\ e g N\J‘" _____ -
R ?Mmr { adm )




HIGH COUR'T OF JAMMU AND WASHMIR AT JAMMU

(Exercising poyeers of str (.,uu.lu'll under Seciton .:-3 of the Advocates Act, 1961)

NOTIFICATION

No: 7 4/ Dated: /0. ) -Dole

1 ey e Rl e bt e

Brovisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ma. bgra Fassan Khan
O Ghadam Hossan ihas ‘
R/ i]hao Villa, Muatabbad, Peerbagh “B7, Srikagar

vide Notification No.833 dated 16.10.2018 has been declared as

F A N B ,‘,--‘--‘- fe
Absoluie/i-inal,

By Order i T

' Lk AT
/,r—'—*, . \'"\____ #/_,./ A} hat . ,,,‘ 1{'___ '\‘/{;
: S o e p Iy « .

(Mobamandd Yasin Beigh) > ’

Regists ar (Adm.

. )
: f’l e )1/\ |28 ,4,&;
i . o A Y O
IJT . s / /'J ) Y o pa (2‘5} Wi
R / / y / : ﬂted 7o L (O ; ‘

Fiorwarded tu f?:{,. -

. lim
o~
L

C'l
o

L]

£

Principal District and Sessions Judge, Srinagar.

Secratary, Bar Councit of India, New Delhi.

Marager. Government Press, Jammu for publication in the nexi issue

of Government Gazelte

4. Prosident, Sar Assoe i’mon High Court of J&iK, .‘:»rmaga!

CPO e-Courts High Court of J&K Jammus for uploading on e official
wabsite,

3. Mis, fara Hassaor Khan, Advocate

for informalion and necessary action,

DN -

[@9]

N - 1
o8 . ; e
o -
i - k/_._/,..--’ :
,,,,,,,, A ! ,/‘ T el . N
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Joxereising povwers of Bay Coveeit wader Seetion 55 of the Advocates Act, 1961)

g
ok

NOTIFICATION

o
)

No: (00 Dated: /7-/) Do

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

M. Ravinder Bommar Pandita
YA

=0 Raf Math Pandita
R/G N8, Lane No.6, Maseeb hagar, Janipur, Jammu

vide Notification No.i706 dated 30.03.2019 has heen declared as
Absoiuie/Final.

By Order ) - -

-
e

AT

-n 7 . . g
(Miohammad Yasin Beigl)
Registrar (Adm.) ]

: N

liod }"'é""‘ﬂﬁf)..-a
3 T
. . - - p b . - - .;,!;/7?
[ T AP VAR Y N e 4 i [ T ! C:‘l ”l
No: L/ > b j/ 7 -»“,f{" Dated: f A [ - RRAPRE, T

i 7
Copy forwarded to the: -

A

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publicatici in the next issue

of Government Gazette.

4. President. Bar Association, High Court of J&K, Jammu.

5. CEC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Bavinder Kwwar Pandita, Advocate

PRSI RN

2Ty _//"‘"“..7 C(’H\::::A,
Registrar (Adin. J-
" ,"il ] ; i
L A

g
i

i,
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HIGH COURT OF JAMMI AND KASHMIR AT JAMMU

{(F.xereising powers of By Cowareil unde s Section 538 of the Advocates Act, 1961

ey s
S ok

NOTIFICATION

Ny . (4 , S .
! \g U . (/ /} /_.Z)_,, - - /# Da te(j - / (77/7 B //.,/?». e () (;?__/2_ (‘)

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mir. Irfan /"\im‘v‘ad Shah
\Y//;() {FH I‘H()d( ﬂh
R Mugarod Shal W .1!1. Brugmuaila, Kupwars

vide Noiification Me.i210 dated 19.11.2018 has been declared as

Absolute/i-inal.

By Order \ | .
AN P /Y SRl

.«-—’“’ -~ N

(Moh,z mm.ﬂ Y asin Bcngh)

Registrar (‘mim )
K/L/ ﬁ 3
‘1 - -
2 LI I s i ey ) -
- ‘fl' z’,/ [‘7 . j) Dated: / S 0lo A

('ﬁ

Copy foswa;dc Ty! Ko thn -

1. Princinal District and Sessions Judge, Kupwara.

7 Secrotary, Bar Council of India, New Dali.

3. Manager, Government Press, Jammu for publication in the next issue
of Govermimant Gazetle.

Dresicent, District Bar Association, Kupwara.

. CRC o Courts High Court of J&K Jammu for uploading on the officia
waekhs It@

g, Vi, defaa Abmad Shai, Advocate

Hor information and necessary action.




HGH COURT OF ?. MU AND KASHMIR AT JAMMU

Councii under Seetion 58 of the Advocates Act, 1961)

ok ok

(Exercising povwers of Bar

NOTIFICATION

for 05 Dated: / G200l

adimission as an Advocale, granted under the

OISO 3-‘:[ caldld

AR e Aot O A by Lo~
Advocates Act 19614 in favour of

e, Abid Hoeesain Ganaee
S 0L Nabr flanaee
P

R/ Yialilyg pora, Amargadl, Hapdwara, Kupwara

vide Notification Mo.1id dated 17.06.2019 has been declared as

Absolute/t-inal.

H

By Orde N
' e en M

(M (nm mm‘m asin Beigh)
M‘ﬂam ar (/mm )

L/

. ’ 5! l(\. .

Fo ney - ¥ 7\ -

(- -2 - -
SN E wi. s

Copy forwardad to the:

1. Principal District and Sessions Judge, Kupwara.
<. Secretary, Par Council of India, New Deibi.

3, Manager, Government Press, Jammu for publication in the next issue
of Govermment Gazelte.
4. President, District Bar Association. Kupwara,
). CPC e-Courts High Court of J&K Jamimu for upioading on the official
woebsite.
o, My, Abid Hussatn Granace, Advocate
for informiation and necessary aciion,




HIGH COURT O J m‘v MU AND KASHMIR AT JAMMU

(Exereising pewers of Bay € onneil wnder Seetion 58 of the Advecates Act, 1961)

NOTIFICATION

2
s
~,

o: 5. Dated: 1a. /3 D000

—

Provisiona! admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mo, BMelrap Ud Din Ganide

S/ Assad Ullah Ganie ,
R/ Bulgam Sopore, Hassi Mohalla, Panzipora, Baramulia

vide Notification ™No.850 dated 17.14.2013 has been declared as

Absoclute/Final.

By Order Y i
o\ iy tn T
Fayoly BN .
(Mohamni@ d Yasin Beigh)
Registr rar (Adm.):
No: A0 077 H / Dated: /O-/1 - 3.7 ¢ b
Copy forwarded tc the: -
1. Principal District and Sessions Judge. Baramuila.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Goverr m-l“l Press, Jamimu for publication in the naxt issue
of Government Ca tle.
4. Prasident District Bar Association, Baramuila
5. CPC e-Courts High Court of J&K Jammu for uobadmo on the officiai
websiie.
f. sy b B Gaaie, Advocate
...... for informaiion and newcsrny acti
b
L e /_‘.,,?Q.;/\ R
Eu,zw ar{Adm.)
B

: ;
)'}/.—“' ?4:1‘

{\-. O



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excreising powers of Bar Ceuncil under Section 58 of the Advocates Act, 1961)

T
oo R

NOTIFICATION

No: /) Dated: /7.2 2000

Provisional admission as an Advocate, granted undar the
Advocates Act, 1961 in favour of;
Mr. Danish Mirza Beg
S/ Mirza Farid Abmed Beg

R/OG Near Agriculture Office, Faridabad, Doda
AP 74, Bidi Bagh, Hawal, Tibetian Colony, Srinagar

vide Notification No.783 dated 19.09.2019 has been declared as

Absolute/FFinal.
By Order ) o
AN A T e
(Molnnm id Yasin Bufrh)
Regisirar (Adm )
kR xS " "y o —I f f/-' ~ 3} Y :f Yoo :/\ -
NowiQCH {1 /{-P pated: /- 72 - 0.0 ¢ T
b s %:“2‘-;%“‘\?“”

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for puklication in the next issue

of Government Gazette.
A4, President, District Bar Association, Doda.

5. CPC e-Courts High Court of J&K Jammu for uploading on the cfficial
website.
6. Mr, Damsh Mirea Beg, Advocate
...... for information and necessary action.
{ .
ATTY LN e AT
|24 egésli*r“(Adm }
ot



HIGH COURYT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 38 of the Advocates Act, 1961)

NOTIFICATION

Provisional admission as an Advocate, granted under the

Advoecates Act, 1961 in favour of:

Mr. Awjid Hashid Laway
5/0 Ab Rashid Laway
R/O Village Mangam, Mok, Malpora, Damhal, Hdn]lpm*l Kulmm

vide Notification No.783 dated 12.02.2016 has bheen declared as
Absolute/Final.

By Order , . K
J— ey A N

(Mohamnhudesm Bugh)
Reng‘i’l“rl (Adm.)

)’ e g
L ' T
: ‘ W A v "7 / //‘ Y ‘ o n o B R ':;\,.
No: 00 ( » 7o Dated: /, OS2 e)ao ]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secre*ary iBar Council of India, New Dethi.

3. Manager, Government Press, Jammu for publication in the next issue
of Govez nment Gazette.

4, President, District Bar Asscciation, Kulgam.

b, CPC e-Courts High Court of J&K Jammu for usicading on the official
website,

Mir. Aamgid Kashid Laway, Advocate

for information and necessary action.

D TR S Yo Vo
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

g ok ok

NOTIFICATION

Pl -~ . ) k
No: 5 ,/)0 Dated: [0-/)-20)0

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mir. Wasecem Ramzan Lone

5/0 Mobammad Ramzan Lone
/0 Garoora Bandipora, Har Mohalla, Bandipora

vide Notification No.57 dated 14.06.2019 has been declared as

Absolute/Final.

By Order . 1\

o _ ‘
(Mohammad-Yasin Beigh)
Registrar (Adm.)

« ;

.
A PN N\
AN S ,, N LN
No: /(10 s‘/'*><"“</‘v--(,/(i“/) Dated: /0 - //2~ OO Ptk
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Bandipora.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Myr. Waseein Ramzan Lone, Advocate
...... for information and necessary action.
,
. ~ T
‘(_...)‘ . § f{/\/\ e
Registrar (Adm.)
%
Dy j
:gf,ﬁlv SR RN




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 19601)
sk ok

NOTIFICATION

No: /‘3/ 4 Dated: /2-/)-)oo

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mur. Zaffar Mehraj
S/ Mebraj ud Din

b Baghi Mehtab Pvt. Colony near Govt. Middle School, Srinagar

vide Notification No.185 dated 18.06.2019 has been declared as

Absolute/Final.

By Order \ L
P . —1 \. —T
(Mohammamm Beigh)
Registrar (Adm.)
Dy ;

No: Aacs ff et ] 7/ L ) Dated: / 01 Crl 2000 T

Copy forwarded to the: -

I Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

CPC e-Courts High Court of J&K Jammu for uploading on the officiai
website. :

e

(&2}

\ N «"w’: ;—J*""’m
P ; . ,(.v«"’” . _,..1 T "
Registrar (Adm.)
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1
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Counecil under Scction 38 of the Advocates Act, 1961)
kokosk

NOTIFICATION

No: 5 /8 Dated: /d-/2 D)o

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Imran Nazir
S/ Naziv Hussain
R/G Gokibrote Koteranka, Rajouri

vide Notification No.i733 dated 30.03.2019 has been declared as
Absolute/Final.

By Order i A

i ///f ﬁ/\"‘ L ’,._«—r

(Mohammad | Yasin Belgh)
Registr %r/(Adm.)

L)

No:,.;/if‘*{‘f f, : [ / Dated: /(- /) -).0).0 R A
Copy forwarded to the. -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. bmran Nazir, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Counci! under Seetion 38 of the Advocates Act, 1961)

NOTIFICATION

No: 1% Dated:. lg-/) -20lo

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

BMs. Asiia Rashid Mir

/G Ab Rashid Mir

R/Q Khanda Magreypora, Tehsil BJK. Pora, District Budgam

vide Notification No.790 dated 15.10.2018 has been declared as
Absolute/Final.

By Order ! :
, e o T
(Molmmmad Yasin Bugh)
Registrar (Adm.).
] : N ik
% n i t’,"‘ . " - I ":l g 4
No: ) (101 () - “tﬁf»’f)[')ated: [0~ 1) -0 0l s
f
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Budgam.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Asifa Rashid Mir , Advocate
...... for information and necessary action.

O
Revastral (Adm ) -
N AN
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,,) ! ’,f’l -



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising pewers of Bar Council un(lu Section 58 of the Advocates Act, 1961)

.........
,,,,,,,,,

NOTIFICATION

No: S /A Dated: /0./2.90)4

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ruqgaya

/O Mohammad Sidig Sofi

R/O Gaunderpora, Iddgah, Srinagar

vide Notification No.591 dated 07.08.2018 has been declared as

Absolute/Final.

By Order .
xxxxxx Y ,\'\M/,,«f"‘
(I\i()lldll]l]lllﬂdSlIl Beigh)
Registrar (Adm.)
N Iadee o,
0036 -t P pated: /0129 00 5 sy

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, Bar Association, High Court of J&K, Srinagar.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Ms. Ruqaya, Advocate
...... for information and necessary action.

[ | At (‘,u*—v‘"
Revls‘im‘rfAdm )
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HIGH COURT OF sAMMU AND KASHMIR AT JAMMU

(Exercising puwca of B,u ( ‘ouncil un(lcr ‘wctmu 58 of the Advocates Act, 1961)

NOTIFICATION
. ST - S R S o
No: ) /’\ Dated: | -2 ) 0l

Provisional admission as an Advocate, granted under the
Advocates Act, 1261 in favour of:
Nis. freeprka Birma
D/ Rane Saroeyn Shariu
R/CG Village, Gewal Tebsil Bavi-Brabmana, Saimnb
vide MNotification MNo.1220 dated 96.12.2017 has been declared as
Absoluwe/Final,

By Order | | *

. " | Cos™ T o

(Morh smmad Yasin Beigh)
Registrar (Adm.)

[ . ) Ld "j"\\

s S SR A N TS /8 Foo I e
Mot L e / Dated: [0 /2 -Jal)o A

P ;

Copv forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Dethi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. Fresident, District Bar Association, Samba.

CPC e-Courls | {igh Court of J&K Jammu for unioa ding on the official
website.

A, Ms, 31091 e harma, Advocate

forinformation and necessary action.



PIGH COURT OF JAMMU AND KASHMIR AT JAMMU

usercising posvers of HBar Council um'u ne(lmn 538 of the Advocates Act, 1961)

NMOTIFICATION

No 5 /! / Dated: /p./2-20)0

Provisionai admission as an Advocate, granted under the

Advocates Act, 1261 in favour of:

Wis, Pratibha ani
[I}/L): ll}ﬁ:‘(_‘.‘iﬂ hi!!"l}
R/O Laswara /<) Deoli Bishnah, Jammua

vide Notitication Ne.i 752 dated 30.03.2009% has been declared as

Absolute/FFinal.

By Order \\ \

ey n B
{Iv Mohammad Yasin Bewh)
Registrar (Adm.)
) /—"/.‘ i /I )1 L
AN SN PR At N Tt
Not L0000 G pated: /077 2]

Copy forwarded to the

1. Principal District and Sessions Judge, Jammu.
2. Secretary, bar Council of India, New Delhi. }
3 Manager, Governinent Press, Jammu for publication in the next issue

of Govermrent Gazette.
4. President. B3ar Association, High Court of J&K, Jammu.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
WeDsie,
G, NMis. Prodihon Hand Advocate
..... for 1n1cr1 ation and necessary action.




HIGH COURT OF JANMPMU AND BASHBHR AT JAMMU
(Fxerebobng powers 20 2 € el wins Z Choction 38 of the Advecates Act, 1961)
NGr S Dated: /o /22000
Frovisional admission as  an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Zainah Amin
B/O Moha Asuin Lasigoo
H/G Leway fora near Ji College Mouza Gund Hassi Bhat, Srinagar
vide potiticalion  Me.1690 dated 07, 03.2618 has heen declared as
Ahsolute/Final
11;;1, *A}H ”:{“v }‘ ) \
.—-r--‘*" %\\.\ ™ ”«-M
{ I\/I()hamnmd Yasin Beigh)
R Q“ls"l‘di‘ (A(hn )
. i
, s' )7 S A
. ) . [
Tonain P lr o [m fy ey R
Mo Lo2i2- 70 2 Dated: j{) /)" 2000 e

Capy forwardoed to the: -

i ?'“-‘;'im;i,';)ai District and Sessions Judge, Srinagar,

2. secrelaiy. Bar L,ouncﬂ of India, New Delhj.

3. Manager, Government Press, Jammu for publication in the next issue

_ of Government Gazette.

4. Hresident, bur Association, High Court of J&K, Srinagar.

5. CHC e-Courts High Court of J&K Jammu for uploading on the official
websito,

9, s Lwinay Junin , Advocate
...... for m[ormat:on and necessary action.
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HIGH COURY OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

s g

MNOTIFICATION

No: /5/o Dated: /¢-/2 e

[Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Sarfaraz Biussain Want
SIG Mohd thrakim Wani
R/O HMT Kimber Lite Colony, Srinagar

vide Notification No.48 dated 13.06.2019 has been declared as

Absolute/l-inal.

By Order \. B
/ 1AV

(Moh‘lmnmd Yasin Buvh)
Registr z%r (Adm )

L =
No: Afifin’e— /0 / f [’Dated: /o ~/J--2ndo T
Copy forwarded to th -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.

2. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.- ‘

4. President, Bar Association, High Court of J&K, Srinagar

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Myr. Sarfaraz Hussain Wani, Advocate

...... for information and necessary action.

b

Reglsti;;f“(ﬂ
AT

st




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Excereising powers oi Bar Cowncii un(.u ’*»( ction 58 of the Advocates Act, 1961)

,,,,,,,,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

M!' I‘/?aﬁ(“wli’ Frobi Ud Din
) i Mohi ud Din Mir
”/’ } Kaloosa Nathpora Stadium Colony Nowpora, Bandipora

vide Notification No.i895 dated 16.03.20f8 has been declared as

Absolute/iFinal.

By Grder
O T
(Mo mmmdd Yasin buoh)

Refrlstrz)ar (Adm )
1%

- N, «2
- ".ﬂl“ v %
.

¢ S TN e [l}f I ! - : -
No: Jotge- 0610 /7 Dated: Jfp - (2~ D>y

/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Bandipora.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

o, Mr. Mudasir Mohi Ud Din, Advocate

...... for informaticn and necessary action.

} 3
0 ,':‘A,\\
Registrar (. ”\dm )
Yy
h- 1»

o ?' (f ,-, }‘;.{,\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exereising powers of Bar Council under Section 58 of the Advocates Act, 1961)

o sk

NOTIFICATION

No: <o _ Dated: (0-)2-20)0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

M. Vasir Abmad Laway
S/ Mobd Ayoub Laway
12/ Chawalgam, Batpora, Kulgam

vide Notification No.617 dated 08.08.2018 has been declared as

Absolute/Final.

By Order \ o
‘ 1 St

/Wj " \\., R . 4
(Mohammaﬂasm Beigh)
Registrar (Adm.)

» 4 hs g,\ ,
FOGG TN ;

No:/ 1105 J0cadll-Ppated: 10 -1) - 2070 )3)’

Copy forwarded to the: -

Principal District and Sessions Judge, Kulgam.

N

Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kulgam.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Wr. Yasir Ahmad Laway, Advocate
...... for information and necessary action.
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|
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)

.........

NOTIFICATION

No: 5 0%  Dated: [o-15-2000

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

My, Ajatshatru Singh
S/ Prita Singh
R/ 253-A, Rehari Mohalla, Jammu

vide Nofification No.13 dated 22.04.2019 has been declared as

Absolute/Final.
By Order \ )
i, ! k! e '—? CN\ ' T
« 4 \\_«—"”“4 . . /a
(Mohammad Yasin Beigh)
Registrar (Adm.),
’ \‘), / 5&“‘;.,_«.«;\_‘ B
id § o2 ) RPA
NO: J’F /? /ijf;v f}) 0 e ,)j, _%i ,‘r\_;tbated: /(‘) r—/;), ":::)__,[;ﬁ T/){n S \J

Copy forwarded to thge: -

Principal District and Sessions Judge, Jammu,

Secretary, Bar Council of India, New Delhi,

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

CPC e-Courts High Court of J&K Jammu for uploading on the cfficial
wehsite.

6. M. Ajatshatru Singli, Advocate

...... for information and necessary action.

R

ne

(@)

\
T \ R . .
Registrai {Adm:)—
z
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(JExercising powers of Bar Council under Scection 58 of the Advocates Act, 1961)
M}k ok

NOTIFICATION

No: DB Dated: _07-12-2000

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Javaid Ahmad Dar

S/O Abdul Rashid Dar

R/O Batwina, Baghwanpora, Ganderbal

vide Notification No.564 dated 07.08.2018 has been declared as
Absolute/Final.

By Order
(/\/\M/-"""M
(Mohamma Yasin Beigh)
Registrar (Adm.)
(77/
“939‘:"' ﬁ\
18562 fé”r?;/LP Dated: _ 0313 - 2000 s n)oo
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Javaid Ahmad Dar, Advocate
...... for information and necessary action.

o

x{eglstral (Adm. )
(97//_ L\,nwf\,

- ’})7'/'70




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: “H&A Dated: 9. /o5

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ovais Rashid Malik
o/ Ab. Rashid Malik
R/Q Maliik Mohalla, Trehgam, Kupwara

vide WNotification No.862 dated 17.10.2018 has been declared as

Absolute/FFinal.

S—_

By Order \\
12N

(Monammd( Yasin Buuh)

Registrar (Adm.)

No: _! Q’/?Eﬁ’f/éﬁ/) Dated: A7~ /) ~>ooc

Copy forwarded {o the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K Jammu for uploadmg on the official

website.
6, Mr. Ovais Rashid Malik, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
E

NOTIFICATION

No: 2,22 Dated: p7-/2- 2000

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ifra Masir

D/O Kh. Hassau Nasir

R/O Chanda Pora Habba Kadal, Srinagar

A/P Kamdehruli Homes Flat No.701, G Block Tope Sherkhania, Jammu

vide Notification No.715 dated 14.08.2017 has been declared as

Absolute/Final.

By Order : | o
O

(Mohammad Yasin Beigh)
Regml ar (Adm )

1 / f,}k\d"‘f““j\\
T s ]

No: /£ uj A 7” “’//// /) Dated: C\?IQ 02D
Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, Bar Association, High Court of J&K, Srinagar

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .

6. Ms. IHra MNasir, Advocate

.for information and necessary action.

W N =

e \)\_//Jr ne NM
Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E

NOTIFICATION

No: 2,84  Dated: OF/-/2-2oro

Provisionial admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Syed Tayoub Bukhari
5/0 Mumtaz Hussain 3hah ,
/O Kallar Kattel, Tebsit Surankote, District Poonch

vide Notification No.1634 dated 05.03.2018 has been declared as

Absolute/Final.
By Order - .
' < e AT
(Mnh ammad Yasin Reigh)
Reglstru (Adm
N g A
No: '8 (8H-© ’*m/ . f" Dated: (2 /)2l Tyl

Copy forwarded ?o the:

T, Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issua

of Government Gazette.
4 Prasident, District Bar Asscciation, Poonch.

5. CFC e-Courts High Court of J&K Jammu foz uploading on the official
ch site,
G. BMr. Syed Tayoub Bukbari, Advocate

...... for informaticn and necessary action,

P T ‘\ """CAJ w;w.«
Registy ar (A\am.‘s
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E .

NOTIFICATION

No: *5%5H Dated: -©7-12-20>0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Malvika Uppal

D/O Nirdosh Uppal

R/O E-29, Dabsmesh Nagar, Jammu

vide Notification No.1705 dated 30.03.2019 has been declared as
Absolute/Final. |

By Order
. w*""‘
(QI hamprad Yasin Belgh)
Reglstrar (Adm. );
’]/ }4.‘-—6 -~ ?\‘,,.,

No: B85535 /C,/-j Dated: ﬂ (D 20D
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Malvika Uppal, Advocate
...... for information and necessary action.

oA

//(W
Reglsu T (Adm)

% L&L .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

NOTIFICATION

No: %4 - Dated:  07-(2-Daa

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. dhayesta Bano
D/O Gh Ahmad Magray 7
R/O Hathbora, Kambay Pora, Tehsil Tulamuila, District Ganderbal

vide Notification No.178 dated 18.06.2019 has been declared as
Absolute/Final.

By Order ;
(Meohamnad Yasin Beigh)
Registrar (Adm.

gistrar (Adm.),

’l /'-.\i«h-_-;\

/’/g ' -

No: / e (,@[f [P Dated: @ J)—/D.=D 06 Cad

Copy forwarded to the: -

o

1: Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Ganderbal.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Shayesta Bano, Advocate

...... for information and necessary action.

e M
Registra Adm.)! .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Sectlon 58 of the Advocates Act, 1961)

gk ok

NOTIFICATION

No: _»%7 Dated: ¢%-(2»-2odc

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms, Pratibha Sharma
B/O Ravi Kumar Sharma :
R/OQ H.No.84, Opp. Anand Bartan Store, Patta Bobhri Chungi, Talab
Tillo, Jammu ’
vide Notification No.812 dated 01.03.2013 has been declared as

Absolute/Final.

By Order
(Mohamma Yasm Belgh)
Registrar (Adm.)
' ,L/ Ay
- - e .,-(\,(,4)
No: | Bbo6-/ / LF  pated: A7) —-10-2coow >k

Copy forwarded{ to the: -

Principal District and Sessions Judge, Jammu.

1.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Governiment Gazette.

4. President, Bar Association, High Court of J&K, Jammu.

5. CPC e-Courts High Court of J&K Jammu for upleading on the official
website.

6. Ms. Pratibha Sharma, Advocate

...... for information and necessary action.

l‘

O
Reglsil ar (Adm.)
/

/‘),_)//“ { 1'\,‘,?\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L 3

NOTIFICATION

No: =, &# Dated: o9 /2 -0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rahila
D/O Gulam Mohammad Dar
R/O Drangabal pampore Pulwama

vide Notification No.583 dated 07.08.2018 has been declared as
Absolute/Final.

By Order

|
o

N
(I‘«l()hamma\dﬁY Beigh)

Registrar (Adm.)i

No: [&6/2+ '7/’ L {7  Dated: _(F—12-Dedy ’
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K Jammu for uploading on the officiai
website.
6. Ms. Rahila, Advocate
...... for information and necessary action.

| )
i s 10\"‘2”,,
Registrar (Adm.)

- !
‘9 v L‘L""fffh\f
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)

ko ok

NOTIFICATION

No: 299 Dated: p%-12>-200

Provisional admission. as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mpr. Irfun Bin Aijaz

/O Aijaz Abmad Bhat

R/O Nowgam, Khawajapora, Srinagar

vide Notification No.1854 dated 15.03.2018 has been declared as
Absolute/Final.

By Order ’ :
~ .\/\.A-//f"'
- e
(Mohamnh d Yasin Beigh)
Registrar (Adm.)
. e |
Ve
No: / %G/Q':?bif LP pated: AJ~/>-Dode T -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, Bar Association, High Court of J&K, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Irfan Bin Aijaz, Advocate
...... for information and necessary action.

]

‘\\‘ ~

-

ﬁ?gistra dn'n.) il
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

NOTIFICATION

No: _ZAec  Dated: _a%-12-2one

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Tahira Gul

D/O Ghuelam Mohamad wani

R/G Marinder Bagh, Merak Abad Shalimar, Srinagar
A/P Vakil Colony, Gandtel, New Theed, Hamwan, Srinagar

vide Notification No.846 dated 17.08.2017 has been declared as

Absolute/Final.

By Order '
~7 Y o
(Mohammi: asin Beigh)
Registrar (Adm )
sV !
Kb
No* LZ«) A - L = 7 / Dated: @f:(‘ra | Do) o Ty i

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette. o

4. President, Bar Association, High Court of J&K, Srinagar.

5..  CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Tahira Gui, Advocate

...... for information and necessary action.
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Re gnstmr (Adm ) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advacates Act, 1961)
EE S

NOTIEICATION

No: 259 Dated: 07-/2-20)c

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mehvish Jan
/0 Farooq Ahmad Bhat
R/OQ Chowdhary bagh, Bhat Mohalla Rainawari, Srinagar

vide Notification No.568 dated 07.08.2018 has been declared as
Absolute/Final.

By Order B

(Mohammad Yasin Beigh)
Regnstr{gr (Adm.)
>"2/ et j“\k,h,:b‘

Tyt

' i
No: . | ALEPm0- %(’/Z]) Dated: /3(/)” -

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

1.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, Bar Association, High Court of J&K, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website, A
6.  Ms. Mchvish Jan, Advocate
...... for information and necessary action.

R TS
Registrar{Adm.) —

-

e




\4 )
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council un(lu Sculon 58 of the Advocates Act, 1961)
NOTIFICATION
No: 392 Dated: _07.72-2000
Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Shrda Langer
3/0 Rajeev Langer
R/0 574-A, Gandhi Nagar Jammu
vide Notification No.1876 dated 15.03.2018 has been declared as
Absolute/Final.
By Order
cAr "‘”’“/”"
(Moh‘lmm‘m Yasin Bexgh)
Registrar (Adm.)
3 . ) 7 ()‘2”'// k\r‘r‘ 1"\\
No: [53 }//"/‘C /(-//) Dated: {0 1 /L.—Q — -0 T /y) ,,\)\/0
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, Bar Association, High Court of J&K, Jammu.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Shrda Langer, Advocate
...... for information and necessary action.
l\ )
et O~
\__,,,«f
(eglstl car (Adm.)™
)f }/ lf.\f::'.'f"” o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcisiug Powers of Bar Council under Sectipy 58 of the Advoeates Act, 1961)
qosk

NOTIFICATION

No: 29y Dated: 4 F-/0 2000
——— — e e —v———.._.“"—;%__.ﬁ___
Provisional admission as an Advocate granted under the

Advocates Act, 1961 in favour of

Ms. Shoqi Jan
D/G Gh. Ahmed Magray ‘
R/O Akad P/O Sheer Hamdau, Bony Mohaklla, Anantnag

vide Notification No.855 dated 17.08.2017 has been declared as
Absolute/Final.

By Order |

ot N1 o
(Mohammaad Yasin Beigh)

Registrar (Adm )
o

!/
:‘mjﬁfﬁ Dated: L7125 en

Copy forwarded td the; -

1 Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazette, '

4. President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

6. Ms. Shogqi Jan, Advocate
...... for information and necessary aciion.

P‘ [N

. ‘A \‘
Registrar (Adl?, )

h- fdet,

" i
BRIt A2




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
o oo

NOTIFICATION

No: 29U Dated: o9 -/> 2004

Provisional - admission as an Advocate, granted unaer the

Advocates Act, 1961 in favour of:

Mr. Azaz Abmed
5/0 Toofiq Ahmed
- R/O Habib Nagar, P/Q Samote, Surankote, Poonch

vide Notification No.1239 dated 01.01.2019 has been declared as
Absolute/Final.

By Order .

(Mohammad Yasin Bu«rh)

Registrar (Adm.)
e /“\“.':_:fi\r

r/‘;';%: f . \ p e

No: /‘“"} 3.7 }%/C/’) Dated: O 1D ~2-0>-0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Dethi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Asscciation, Poonch.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

5. Myr. Azaz Ahmed, Advocate

...... for information and necessary action.

o
Reglstrar (Adm.) ""‘
0y L\‘
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
skeosk ok

NOTIFICATION

NO: ?)) q L Dated: C\? =D =D

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Safoora Javeed

D/O Javeed Ahmad Mantoo

R/0O 158-Kursoo, Rajbagh, Srinagar

vide Notification No.i713 dated 30.03.2019 has been declared as
Absolute/Final.

By Order : 0\/\*’:‘
(Mohammad Yasin Beigh)
Registrar (Adm.)
Q\,//

| e
No: j L3212 L// (P pated: 09[> ~Dcne T
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Governinent Gazette.
President, District Bar Association, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '
6. Ms. Safoora Javeed, Advocate
...... for information and necessary action.
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Registrar (Adm.) "
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 19(1)
ok K

NOTIFICATION

No: 34g Dated: 03-/2-2020

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Insha Quyoom
D/G Abdul Quyoom Sofi
R/O Nigeen Bagh Krankshivan Colony, Sopore, Baramulla

vide Notification No.1315 dated 11.12.2017 has been declared as
Absolute/Final.

) - e
(Mohammad Yasin Beigh)

ReglstrW

No: [ K/SE-£) /LP Dated: 2~/ —2>copo
Copy forwarded to the: -

By Order K_/V Wu{//

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, District Bar Association, Baramulia.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Insha Quyoom, Advocate

...... for information and necessary action.

. p\/-‘_:,/j/
3
Registrar (Adm.)

(V‘f'/ \i/\/\//’/




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

e

No: <Y q Dated: P%M \2—-D

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of

Mr. Javid Ahmad Najar
S/0O Mohd Jamal Najar
R/O Wanigam Payeen, New Colony Telisil Pattan, District Baramulla

vide Notification No.62 dated 06.04.2017 has been declared as
Absolute/Final.

By Order .
— AT
(Mohammad Yasin Beigh)
| Registrar (Ad :)
Lp o °{\f}/’

No: E @ DOH MOCL Da/t(ed: r%”“ \lﬁ“i__@

Copy forwarded to the:

1. Principal District and Sessions Judge, Baramuila.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Mi. Javid Alimad Najar, Advocate
...... for information and necessary action.

!
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HIGH COURT OF JAMMU AND KASHM IRAT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocaies Act, 1961)
B

G 1

NOTIFICATION

No: 25¢  Dateg: 0% Jr~Dppe

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sukijeet Veorma
S/Cy Mohinder Paj
R/O H.No.69, W.No. 10, Tehsil Bishnah, Distt. Jammu

vide Notification No.1669 dated 05.03.2018 has been declared as

Absolute/Final.

L}

£ &\_’.«-/'T O‘j\"/\:.———“‘
(Mohammad Yasin Beigh)’
Registrar (Adm.)

;

By Order

Ty i i /f ? ‘ N~ Ay
No: /&J%f_/élga:ﬁ Dated: ¢5~-/)~2obo

/
Cepy forwarded o the: -

1 Principal District and Sessions Judge, Jammu,
2. Secretary, Rar Council of India, New Delhi
3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazetie
President, Bar Association. High Court of J W Jammu.,
CPC e-Courts High Court of J&K Jammu for liploading on the officia
website.
6. Mr. Sukhjeet v crima, Advocate
......for information ang necessary action.

(G2 NN

¥,

| ',
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Registrar (Adm.) ~
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HIGH COURT OF JAMMU | AND KASHMIR AT JAMMU

.EXQ-I'CiSE!E'{ yowers of Bar L’nmu' I'l lt? L‘JLCHOI 58 of the Adv vocates Act 1961
E‘ I
% ok

NOTIFICATION

No: Bf"l _ Dated: 2— 12— _~

Provisicnal admission as an Advocate, granted under the
Advccates Act, 1961 in favour of:
Mr. Tasadiq Hussain Sulwat -
S/0 Mohd Akbar Sulwa ti
R/O Zachaldara, Wani Mohalla, Kupwara
vide Nofification No.§8% dated 7.10.2018 has been declared as
Absolute/Final.

By Order ' .
Laniaily IS %__r/r OM \/‘f;’_,_,
(Mohammad Yasin Beigh) °

Registrar (Adm.)
Nl
No: l%ﬁ -4 “D %S [)(‘b Dated: 2 L e
Copy forwarded to the -

1. Principal District and Sessrons Judge, Kupwara.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Govert nment Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K Jammu for uploading on the off'c;lai
weosne

6, Mr. Tasadig Hussain Sulwati, Advocate

...... for information and nece essary action.

\J-“

ra N K e
Regzstﬁﬂ“{?( ) :
(\1—')/ o gl VV\
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ps
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
: (Exercising powers of Bar Council updey Section 58 of the Advocates Act, 19¢61)
NOTIFICATION
No: S¢2  Dateg: 12—
—2T .

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Gowhar Jan
D/G Gh Nabi Ahanger
R/O Laizbal Kadipora, Syed Sahab, Anantnag
vide Notification No.484 dated 10.07.2018 has been declared as
Absolute/Final.

\
By Order , ] O~
(Mohammad Yasin Beigh)
Registrar (Admy)
f)_)/«- = 41/‘\’/;/]

No: | @23 6~ LL\J_LP Dated: &— (Y= Doy o
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette,
4, President, District Bar Association, Anantnag.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Ms. Gowhar Jan, Advocate —

...... for information and necessary action.

Registrar (Adp Y,

e

e ‘,'\\/’VL/\ -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 53 of the Advoeates Act, 1961)
O

NOTIFICATION

No: 2973 Dated: 2~ 12— 52 =

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shazana Farhat Amin
D/O Sheikh Mohd Amin
R/O Gousia Colony, Bemina, Srinagar

vide Notification No.1317 dated 02.01.2019 has been declared as
Absolute/Final.

By Order )\ 1

N r O T

(Moharamad Yasin Beigh)
Registrg r (Adm,)

P AYa

0 o Ve
No: ‘&qu“(‘1:\\\\\p Dated: g"‘“ 1 L—"2 oo e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, Bar Association, High Court of J&K, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Wis. Shazana Farhat Amin, Advocate

...... for information and necessary action.

{» ,

Hegistrar (Adaf;aog :
o~ W -
D Ve



HIGH COURT OF JAMMU ANRD KASHMIR AT JAMMU

(Exercising powers of Bar Council under bcction 58 of thie Advocates Act, 1961)
ook

NOTIFICATION

No: 2504 Dated: r>» .- ) -2o)e

Provisiorial admission as an Advocate, granted under the

Advocate Act, 1961 in favour of:

Ms. Seerat Latief Dar
D/G Mohd Latief Dar
R/ Wanbal, Rawaipora near Railway Track, Chanpora, Srinagayr

vide Notification No.1322 -dated 02.01.2019 has been declared as
Absolute/Final.

By Order s
_ ~{ O

(Mohamm(id Yasin Bugh)
Registrar (A .)

M/\/
_ %

No: 1624954 LT
[
Copy forwarded fo the: -

Dated: (0% ’[ 1> /) e

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Deihi.

3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, Bar Association, High Court of J&K, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

. Ms. Seerat Latief Dar, Advocate

...... for information and necessary action.

. % - \
(""ﬂ’? \ /’1‘0"/\ S
egistrar (Aa 3k}
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Aet, 1961)

NOTIFICATION

No: 2S¢ Dated: ¢»-1r—>c20

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Chander Kaunt Singh Sambyal

S/0 Krishan Pev Singh

R/Q Mandi Sangwali, Village Samba (Rollwalla)

vide Notification No.1622 dated 05.03.2018 has been declared as
Absolute/Final.

By Order .
Foh: Kwrfﬂww/‘/
(Mohammnr asin Beigh)

Registr ar ( Ad r)
No: / ‘(?algg < é@[/,c"‘P Dated: OD - 1>~ doyo

Copy forwarded to the: -

| Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

President, District Bar Association, Samba.

5. CPC e-Courts High (“ourt of J&K Jammu for uploading on the official
website.,

6. Myr. Chander K:ml Sm«rh '%ambv‘u Advocate

I~
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R‘e m ar ( Adn{p)
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HIGH COURT OF JAMMU AND KASHMIKR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE S

NOTIFICATION

No: &2S(L Dated: _&>» (>~ ;p;b

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Zakiya Banoo

D/O Nissar Ali

R/O0 Chanchik, Tehsil & District Kar gll

A/P C/OAshok Kumar, H.No.124/B, New Plot, Jammu

vide Notification No.1690 dated 05.03.2018 has been declared as
Absolute/Final.

By Order

O w/‘ —
(Mohamnn d’gs;n Beigh)
Registrar (Adm.)
P 1
[8261-E6]LP pated: £ [>-D 00

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, Bar Association, High Court of J&K, Kargil.

5. CPC e-Couris High Court of J&K Jammu for uploading on the official
website.

6. Ms. Zakiya Banoo, Advocate

...... for information and necessary action.

g, .‘ 1 O .._-—
Reglstl%ﬂA/dm )

S S4 e
/}’7 —— ) j -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

sle st sle
ok ok

NOTIFICATION

No: 254 Dated: /2 /2000

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of

Mr. Ramesh Chander
S/ Kasturi Lal
R/0 H.No.163, Lane No.3, Ekta Vihar, Kunjwani, Jammu

vide Notification No.1305 dated A()2.01.2()J9 has been declared as
Absolute/Final.

By Order
Y M«—yO\f*“M -

('\/Joh‘unmud Yasin Beigh) -
Registrar (Adm.)

(),) /,/ \ 3 /\/

No: _j¢ 517/»#6/& ©_ Dated: o723 -2000

Copy forwardad to the: -

1 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issuz
of Government Gazelte:

4, President, Bar Association, High Court of J&K, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

G. Mr. Ramesh Chander, Advocate

for information and necessary action.

% :
a7 \\ O~ .
Registrar (Adm.)"
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION
No: 2359 Dated: ~¢. 20000

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. insheeba Jan
B/G Gh. Muhammad Lone
R/O Brienty Baipora Dialgam Anantnag

vide Notification No.839 dated 16.10.2018 has been declared as
Absolute/Final.

By Order \ N
(Mohammad Yasin Beigh)
Registrar (Adm.)
LoV

No: /5597 ﬁ/@f/%///;,p Dated: £ {-/)—pos0
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnhag.

2. Secretary, Bar Council of India, New Delni.

3. Manager, Government Press, Jammu for pubhcatlon in the next issue
of Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. insheeba Jan, Advocate

...... for information and necessary action.

— 10\""

Reonsh Mm )_

,,,,,



HIGH COURT OF JANMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Seetion 58 of the Advocates Act, 1961)
skoskowe

NOTIFICATION

No: 2&e Dated: p¢-/2-2000

Provisiornal admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abdul Ghatoor
5/0 Manier Hussain
R/G Thera Topa, P/O Shaki Maddhan, Tehsil Mendhar, Dstrict Poonch

vide Notification No.3i dated 06.04.2017 has been declared as
Absolute/Final.

By Order § .

-J-/”‘ e
\Moll;lmll}ﬁrf/ln Beloh)
Registrar (Adm.)
"f))//" } \)N
No: /5 leh- t“‘//Lf Dated: (30— /> —2p20

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jamimu for publication in the next issue
of Government Gazette. '

4. President, District Bar Association, Poconch.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
webhsite

6. Myr. bL 1} Ghafoor, Advocate

...... for information and necessary action.

;. ?
AT
- et
Registr AF"! ?{dm )
i . ’\./
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shefaiee Koul

D/O Raju Koul

R/0 H.No.2 Lane MNo.4 Near Kamal Building Material Gurha Keran
Barnai Road, Bantalab, Jammu

vide Notification No.1727 dated 30.03.2019 has been declared as

Absolute/Final.

By Order !

/..f)\/\(ﬂ..-v"'”

(Mohanuntid'Yzﬂn Beigh)

Registrar (Adma) )
“Ape

No: [BY/o-/ fg/iff‘/) Dated: OU-12 ~2000
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

1
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publicatiorn in the next is
of Government Gazette. .
4. President, Bar Association, High Court of J&K, Jammu.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Ms. Shefalee WKoui, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
w o ok

NOTIFICATION

No: 249 Dated: s¢-/2-2¢30

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of
Mr. Dinesh Jamwal
5/0 Ranbir Singh
R/O Rabya, __ Vijaypur, Samba
vide Notification No.1548 dated 03.03.2018 has been declared as
Absolute/Final.

By Order p
~, AN -
o Tor
(Mohamnrad Yasin Beigh)
Registrar (Adlp.)
N
e
No: /&G 6,4;)./‘4 (£ Dated: JY~/2Danp
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Samba.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mur. Binesh Jamwal, Advocate
...... for information and necessary action.
e

/—\’ ; T &\/\ PRBEN L
Registrar (Adm.)
~
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advoeates Act, 1961)

(R
i

NOTIFICATION

No: 242 Dated: 0¢.-/7- 205

Provisional admission as an Advocate, granted under the

Advocates Act, 19671 in favour of

'\/Hz‘ Shivan Singh
570 Lekh Raj
P/UJ Behra, Thathri, Doda
AP H.No. 112, See-2, JDA Colony Rajinder Nagar, Bantalab, Jammu

vide Notification Ne.1737 dated 30.03.2019 has been deciared as
Absolute/Final.

By Order

/ /1{“\"" -

(\/thammm asin Beigh)
Registrar (Aam )

s
W, b
Mo: /& (/2. 2?" [ P Pated: _0Y- /) - Doy
Copy 'i"'orwarded to the; -
1. Principal District and Sessions Judge, Bhaderwah.
2 Secretary, Bar Council of India, New Delhi.
3. - Manager, Governmen! Press, Jammu for publication in the next issue
of Governmen Gazette.
4, President, District Bar Ass s0ciation, Doda. _
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. M. Shivam Singh, Advocate
...... for information and necessary action.
‘\ 3
—t G
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council umlu Scction 58 oi the Advocates Act, 1961)

,,,,,,,,,

NOTIFICATION

No: 26N Dated: 04y-/2-2020

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mpr. Pranav Lakhnotra
5/ Parshotam Lakhnotra
R/O H.No.§, Lakhnotra, Gurah Brahmana, Jammu

vide Notification No.1353 dated 03.01.2019 has been declared as

Absolute/Final.

By Order :
A \-""“’,-« e

N1
(Mohdmnmd Yasin Beigh)

Registrar (Adm.)
/,)/ P “/\1/

Noi IS 2ll P Dated: 0o 1>-ca0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, Bar Association, High Court of J&K, jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ‘

6. My, Pranav Lakimotra, Advocate

...... for infermation and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

Exercising powers of Bar Council under Section 58 of the Advocates Act, 1901
]

NOTIFICATION

No: 245 Dated: _p¢.r2-2000

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Alisha Sharma
D/O Arun Kumar
R/O Hivan Nagar, Pheru Chack, Kathua

vide Notificationn No.1254 dated 01.01.2019 has been declared as

Absolute/Final.

By Order o
W' \j"'_(_:,.-—-‘

Lol - . .
(Mohammad Yasin Beigh)

Registrar (Adm.)

7/ ¢\\,x//

No: | G2l oale 2 bated: Ll /2 - DD
Copy forwarded to the: - |

B Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3

Manager. Government Press, Jammu for publication in the next issue
of Government Gazette.

4, Fresident, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Vis. Alisha Sharma, AdVOCatL

...... for information and necessary action.

A
Mo CAP o

Registrar (Adm )
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HIGH COURT OF JaMMU AND KASHMIR AT JAMMU

(Exercising pewers of Bay Council under Section 38 of the Advoceates Act, 1961)

KA
©ont

NOTIFICATION

No: 20e - Dated: 04— ]2 2000

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mir. Abbinav Singh Sambyual

S/ Burendra Singh

R/O Netar Kothiap, Barnai, Jammu

vide Notification Mo.{25! dated 01.6i.2019 has been declared as

Absolute/Final.

By Order , | v

/""'O‘J\ - M
(Molmmmdd Yasin Beigh)

Registrar (Adm.)
NV TVAU/

No: [0l pQ T / CF Dated: .-/ ~2o0 -0

Copy forwarded to the: -

‘Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Ccurts High Court of J&K Jammu for uploading on the official
website.
Mr. Ablinav Singh Sambyai, Advocate
...... for infermation and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

NOTIFICATION

No: _2»é&7 Dated: oy /22000

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Amandeep Sharina
S/0 Parshan Kumar Sharma
R/O Fatwal Tehsil Bishnah, District Jammu

vide Notification No.i528 dated 02.03.2018 has been declared as

Absolute/Final.

By Order \ “
~) " ;v/‘/f W v""__,,.:/
(Mohammad Yasin Beigh)
Registrar (Adm.)

’)/é/ ’ \V id o

No: [S4UY46- “WIILP Dated: _0U— /000
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, Bar Association, High Court of J&K, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Amandeep Shavma, Advocate

...... for information and necessary action.

H

/AW V.
Regmu ar (Adm.)

/)’}/‘ ‘‘‘‘‘ }/ 5/



HIGH COURT OF 14 f"*E"“ UAND KASHMIR AT JAMMU

(Exercising powers of Bar Council undu Section 58 of the Advocates Act, 1961)

,,,,,,,,,
.......

NOTIFICATION

No: AE K Dated: b -2opo

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Zeeshan Tirig
510 Mohd Tarigq Malik
R/O Daraba Juzvi, P.O Samoi, Tehsil Surankote, District Poonch

vide Notification No.1397 dated 02.01.2019 has been declared as
\bsolute/Final

By Order o - \ . ‘W_‘
g
('\/[olm e ﬂsm Bewh)
Registrar (Adm.)
Doy v,
No: [EUSs-SF S Dated: U—jo -2 0

Copy forwarded io the: -

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of india, New Delhi.
Manager, Government Press, Jammu for publication in the next issue
of Goverriment Gazette
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K Jammu for uploading on the OfﬂClal
‘website.
My, Leeshan Tarig, Advocate
for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

{Exercising powers of Bar Council under Seetion 58 of the Advocates Act, 1961)
* ok

NOTIFICATION

No: 2369 Dated: po¢-06-2050

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

My, Ummar Mushtuaq
5/0 Mushtaq Abmad Malik
R/O Budshah Nagar, Natipora, Mehboob Colony Sedm A, Srinagar

vide Notification No.1335 dated 12.12.2017 has been deciared &as

Absolute/lFinal.

By Order

Vi 7"
(Mohammac YdSlll Belgh)

Registrar (Adm.)
| CERaVa
No: 1/“‘/3 A :5// P Dated: _£G-/> ~> oot
Copy forwarded to/the: -

—_

Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Deihi.

3. Manager, Government Press, Jammu for publication in the next.issue
of Government Gazette.

4. President, Bar Association, High Court of J&K, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Myr. Ummar Mushtaq, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 38 of the Advocates Act, 1961)

NOTIFICATION

No: 27 Dated: Y. 1o -2 e

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
M, Sohit Lathal

S0 Ravinder Kumay
/0 Bani, Kathaa

vide Notification No.1346 dated 02.01.2019 has been declared as

/‘\lJoOiUt 'L ‘)(l

f"‘“/

.

By Order

LY
_,»-""f -

\
(Mohamm‘er asin Belgh)
Rwisu‘an (Adm )

7 Y
P ¢ ‘ \ 5 7 0 ] ‘ 3 I
Mo A Ql (\( 3'! '\ Datedq: i'“ﬂ 1:) - ,/;.)ut:!ﬂ)_ <
i
copy forwarde«l to the:
1. Principal District and Sessions Judge, Kathua.
2 Secretary, Bar Council of india, New Delhi.
J Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Kathua.
h. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
G, Mr. Sonif Lathal, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMNU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

WO i FICATION

No: 27 Dated: M- 15~ Jeodeo

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favcjur of:

1’<v~

T z g
wEs, i fjoet oGt

i2/43 Har md;‘m gl
R/ H.M0.90, Sce-2 Model Town, Gangyal Jammu

vide Notification No.1678 dated 29.03.2019 has been declared as

Absolite/final.

1

q V"‘ e
P I e CN

(Mohammad/ Yasin Beigh)
Reglstra{ (Adm.)

\

——

By Urder

=

» {'

N ih s TV L Ty T ‘..., L [N L
No: (4 Mo il Dated: ‘~ o= ) s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu.

&, CPC e-Courts High Court of J&K Jammu for uploading on the official
website,

6. Ms. Mawjeet Kour, Advocate
...... for information and necessary action.
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Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advecates Act, 1961)

Mol ol
HEE

NOTIFICATION

Mo:

N

72 Dated: _Yy-l2-2e)0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ankuzh Basuiva
{;/f\} Adl“ Eld )‘L)E_E ok
R/OQ H.No.Z, Juilaka Mobhalla, Jain Bazar, Jammu

vide Notification No.562 dated 01. 12.2015 has been declared as

Absoiute/iFinal.

R

By Order ‘ b o

o o r >3 s e e
"" .

(Mohammud YdSlll Besgn)
Registrar (L’sdm )

/] !"

MNo: 11 f/ 9/ t,, ,7/ ;L /57 Dated: /4 —/ ) —D-0 >

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

1.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazetle.

4, President, Bar Association, High Court ofJ&K Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

G, Myr. Ankush Buasotra, Advocate

for information and necessary action.
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£ - \\WM,/.«"""M“M1 _1/,
Registrar (Adm.)
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HIGH COURT OF JAMMU AMND KASHMIR AT JAMMU

(EXCI'L‘JSKHg pewers of Bar Council under Section 38 of the Advecates Act, 1961)

NOTIFICATION

No: 27> DPated: ny-/f-deso

Provisional admission as an Advocate, granted under the

Advocates Act. 1861 in favour of:

Ms. Sceherish Aundrabi
DI Sved w“mwa! Dn Andrahi
/G Andiabi © u“‘l”‘“ JIK Bank Road, Tehsil Kreeri, Distt. Baramulla

vide Motification No.32¢ daied 06.06.2016¢ has been declared as

Absolute/i-inal.

By Order b N

-y \ N

(Mohamm‘ufYasm Beigh) -
Registrar (Adin.)

) i"!"‘ '
NO: / f;:(«; {[}J((J :.,.‘//;/.'! '/l»/j‘, /f,"‘) Dated 0(/ ,,,,, /,J_ ) O
Copy forwarded to the:
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
K3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Baramulia.
5. CPC e-Courts High Couri of J&K Jammu for uploading on the official
website.
G. Ms. Seherish Andrabi, Advocate
...... for inf (Jrrmtlon ind necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ook sk

No: 37¢ Dated: ¢4 /). e
Provisionali admission as an Advocate, granted under the

Advocates Act, 1961 in favour of

My, MNeera} Singh
> ”)‘ Anehal Smgh

/O Mlear ohiry Slaodir,

i

Pridwai, Bathua (Hatli), Kathua

vide Notification Ne.1362 dated 03.01.2019 has been declared as

Absolute/lFinal.

o (/\z

(Moham mad Yasin Belgh)
Registrar (Adm.)

By Order \ A
Ty "

‘)7 A
Moo [G0G-G //z 7 Dated: (- /2 2010
- - 7
Copy forwarded (o the:
1. Principal District and Sessicns Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi,
3. Manager, Government Press, Jammu for publication in the next issue
of Governiment Gazette.
4. President, District Bar Association, Kathua.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. M., Meeraj ningh, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

(PRORR
oo sk

NOTIFICATION

No: 294 ~ Dated: 45200

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Syed Ishirat
/G Syed Attal Hassam
/(G Tiigan:, Patian, Baramualla
vides Notification MNe.37 dated  160.05.2019 has been declared as

Absolute/t-inal.

By Order , } U
1‘\ A h
(Mohalnmad Yasin Beigh)
Registrar (Adm )
. R
. )2/;‘ 1‘ (‘_/
Mo: /4197750 sz £ Dated: OG-/ -2 000
Capy torwarded w the: -
1. Principal District and Sessions Judge, Baramulla.
Sacretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Governmenl Gazette.
4 President, District Bar Asseciation, Baramulla.
9, CPC e-Courts hm'x Court of J&K Jammu for uploading on the officiai
website.
8. . Ms. Byved ishieat, Advocale
. for information and necessary actlon
,&
Ty ey L /“ i

t zﬁ‘ {Adm )

gu

\

D



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exereising poswers of !Ln Couneil under Section 38 of the Advocates Act, 1961)

EE

NOTIFICATION

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Shati
50 Mebd Hussain
R/O Dhar Sakri, Ward Med, (Hilly Koteranka, District Rajouri

vide Noftification Ne.8§7 dated 17.06.2019 has been declared as

Absolute/lFinal.

By Order | A

Y N e -
(Mohammad Yasin Belgh)
Registrar (Adm )

D, .

No: _[85Le2 8] /7 pated: _Zl- D - Dogo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, District Bar Ass ociation Rajouri.
5. CPC e-Caurts High Court of J&K Jammiu for Uploadmg on the official
website.
6. Mr. Mohd Shafi, Advocate
...... for mfmmatlo*\ and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Ceuncil under Section 53 of the Advocates Act, 1961)

NOTIFICATION

No: 27 Dated: i1 ))-n020

Provisional admission as an Advocate,
Advocates Act, 1961 in favour of:
Mr. Sahil bangra

S0 Surinder Kamar
/0 Rajinder Pora, ‘Tehisil Vijaypur, District Samba

vide Notification MNo.iasl dated 29.03.2019 has been declared as

Absolute/Final.

! \

By Order \

,,,,,

O

MNo: / i%‘,'i{lf/"f"%-v,',”,/ (.[” Dated: _({ [ Do e

Copy forwarded to the:

1. Principal District and Sessions Judge, Saimba.

2. Sccretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazetie.

4, President, District Bar Association, Samba.

5. CP(C e-Courts High Court of J&K Jammu for up:oadmg on the official
website.

&, Mr. sakil bangra, Advocate

...... for information and necessary action.
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(I‘ h)luunnn(FYasul Bugh)

Registrar (A(,lm )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

{Excraising powers of Bar Councild umlu Sullon 58 of the Advoecates Act, 1961)

NOTIFICATION

No: 245 - Dated: 4.2 2coe

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr., Mohd incamam Vi
S/ Mobd Arshad My
R/ W.No.3, Batote, Mir Mohalla, Ramban
vide Nofification M™o.i373 dated 04.01.2019 has been declared as

Absolute/Final.

By Qrder y !

! ﬁe

P

\,w,..—

chlstrar (Adm )
et e

A

No: [&58sm) 7 ’/l/ . / Dated: 4 -—/J—2edo
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, overnment Press, Jammu for publication in the next issue
of Governiment Gazette.

4. President, District Bar Association, Ramban.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

i

g. Wie, Blobd fnramaa M, Advocate
...... for information and necessary action.
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